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HOUSE OF THE PEOPLE
Thursday, 26th. February, 1953

The House met at Two of the Clock
[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

\

LEAVE OF ABSENCE ‘

Mr. Deputy-Speaker: I have to in-
form the hon. Members that I have
received a letter from Shri Murli
Manohar that due to his engagement
before the Election Tribunal, Ailaha-
bad, in connection with his Electlc_m
Petition case, and due to _certain
domestic worries he could not join the
present session of the House of the
People from the 11th February, 1963.
He is further unable to Join this
session till the end of this month. He
therefore requests that his
from the House for the period from
the 11th February to the 28th, may be
condoned.

3 PM

The Member has been continuously"

ibsent since the 2nd August, 1952,

Is it the pleasure of the House that
permission be granted to Shri’ Murli
Manohar for remaining absent from
all the meetings of the House during
f‘.gissa,’session up to the 28th February,

Leave was granted.

'

RAILWAY BUDGET — GENERAL
DISCUSSION

Mr. Deputy-Speaker: The hon, Minis-
ter for Railways will now reply to the
general debate and after he finishes
hig reply, Demands for Grants will be
taken up. :

The Minister of Railways and Trans-
port (Shri L. B, Shastri): I must thank
hon. Members for their very useful

498 P.S.D. ’

absence °
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contribution during the last three days’
debate. The criticisms, if I may be
permitted to' say , so, were only
occasionally off the mark. But, on the -
whole, they were generally restrained
and constructive. Except for one or
two hon. Members, others said some
good things and good words regarding
the railways, "which should and will
encourage us to put in more hard
work. I .am sincerely thankful for
those remarks and we shall try to live
up to them, It is not possible for me
to cover all the points raised by hon.
Members during the three days' dis-
cussion for sheer want of time. But
I can assure hon. Members that all of

.them would be considered by me and

the Railway Board and we will com-
municate to each Member who has
raised them our own views in the
matter. The Deputy Minister has
ably replied to certain criticisms. which
I need not repeat. I may, however,
take up a few other important points
raised by hon. Members.

I am glad that only one or two
Members have some doubts about the
figures of passenger earnings budgeted
for 1953-54. I. have every hope that
we will be able to keep up to that
level. In regard to goods traffic. some
hon. Members of the Opposition are
of the opinion that it should 'go up
much ' further than my own expecta-
tions. I shall be happy if it would be
so. But. it does clearly indicate that
the estimates given by me cannot be
dubbed as inflated. I personally think
that they are fairly reasonable and
should be reached. It has been fre-
quently said from both sides that the
fall in income is due to increased fare
and freight rates. One. I think. can-
not be categorical in such matters. 1}
would like to point out one fact which
is rather important. I shall give the

-House .actual distribution of passengers

and passenger earnings over specified
distances of travel. Here are the
figures for the number of passengers
carried and earnings therefrom on
Class I Railways from third class
passengers during the. year 1951-52.
In the year 1951-52, from 1—50 miles.
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1he number of passengers carried were
75,58.61.446. I shall tell the Hoyse the
earnings. The income from them was
35 crores of rupees. If I do not quote
the other figures, hon. Members may
not be clearly able to follow what the
difference is between the passenger
earnings of 1—50 miles and 51—150
miles. Therefore. I shall quote the otl\t_*.r
"figures too. As I said, from 1—30
miles. the total number of passengers
carried is over 75 crores. From 51—130
miles. it is over nine crores. From
151—300 miles, it is 2.36,00.000, and
over 300 miles it is 1,12,00,000. The
passenger earnings are like this. 1—50
miles, it is Rs. 35 crores, 51—150 miles.
it is over Rs, 2! crores and '151—300
miles, it is Rs. 13 crores and over 300
miles, it is Rs. 14 crores. Now, the
House can see that the largest number
of passengers and therefore, passenger
earnings are in the first zone of 1—50
miles. Thus. the increase made in the
fares in 1951 by a pie in the case qf
third class passengers will be a maxi-
mum of only four annas and two pies
per passenger in this zone. The view
expressed that the increase in fares has
borne heavily on passengers cannot,
therefore, be wholly accepted, seeing
that on the bulk of the passengers on
Indian Railways carried, the increase
is of a modest amount. It will be
admitted that the increased ‘clrarge of
four annas two pies per ticket cannot
be considered a heavy burden. So. the
argument of high fare does not have
much force. The reasons for the fall in
our income. as I have said elsewhere,
would be thoroughly gone into. Be-
sides. the concessions' we propose to
give would give some indication of the
trend of trafic. If we find them help-
ful. certainly we will extend them
further and introduce other conces-
sions also.
/

One hon. Member from the
Opposition raised the question of short
distance and terminal charges. The
levy of short distance charge is justi-
fled by the high cost of working the
short distance traffic, involving a high
incidence of wagon occupation in re-
lation to the services actually per-
formed. It was. however, made clear
to the Railways last year that they
have full powers to forego the short
distance charge either partly or even
fully if circumstances in a particular
case so justified in the case of regular
and appreciable traffic moving in
wagonloads. In accordance with these
instructions. Railways have already
ouoted special rates foregoing the short
distance charge in several cases. For
instance, on the Western Railway, they
have done so for limestone, clay,
gypsum etc.
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So far as terminal charges are con-
cerned. these have been standardised
on an all India basis in view of the
impossibility of relating such charges
at a particular station to the cost of
their provision. There can be, therefore,
no question of reasonableness or other-
wise of the terminal charges at a parti-
cular station. That the present rates
structure -has not hamgpered trade and
industry in the country may be seen
from the general index of industrial
production as also the freight traffic
of Railways. which have recorded a
continuous increase since 1947, Minor
adjustments necessary to' stimulate
trafic are always considered in the
light of relevant factors, and this pro-
ceslsi will continue in the future as
well. ’

I may also inform the hon. Members
that, there is a Rates Tribunal which
considers all complaints about un-
reasonable and preferential freight
rates and the like, This Tribunal has
already heard a number of cases, and
on the basis of the decisions of the
Tribunal freight rates have been sub-
stantially reduced for commodities in
a few wases. /

An hon. Member from the Opposition
suggested that under the present Con-
vention. the Railways are paying an
exorbitant amount to general
revenues. and if they paid only income-
tax like a private concern, the payment
would be less. This argument is not
correct. Moreover in addition to pay-
ment of income-tax. the general tax-
payers who are the sole shareholders
in the railway undertaking would also
expect some dividend. Anyhow. I
think that this matter is not a live
issue just at present and we need not
consider it further,

Much has been said about the com-
ments of the Public Accounts Com-
mittee. One of the hon. Members said
that as pointed out in that Committee’s
Report. the financial administragion of
the Railways is very bad. It is true
that the Report of the Public Accounts
Committee mentions a few instances
of defective budgeting, and the Com-
mittee have advised the Railway Board
to draw the attention of the Railway
Administrations to the observance of
financial checks and safeguards. and
the application of rigid financial con-
trol. As desired by the Committee,
necessary steps to improve the
financial and budgetary control will
be taken.

N

At the same time, I would like to
refer hon. Members to paragraph
seven at page flve of the Public
Accounts Committee Report on the
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Accounts of 1949-50 in which the
Committee have noted that the im-
provement 1n estimating under the

various heads taken as a whole which
was noticed in the year 1950-51 hag
been maintained during the year 1951-
52 and that the tendency for over-
estimating has become less marked. I
may, perhaps, quote the following
figures for the informatien of the
House. In 1950-51, the actual gross

traffic receipts were Rs. 263:01 crores:

against the revised estimate of Rs.
263:40 crores, or a variation of 0:15
per cent. only. Under ordinary working

expenses, the actuals were Rs. 18023

crores against the revised estimate of
Rs. 180.31 crores, or a variation of
0.04 per cent. only. The results in 1951~
52 were as follows. The actual gross
traffic receipts in 1951-52 were Rs.
290.82 crores against the revised esti-
mate figure of Rs. 288.06 crores, or a
variation of 6.96 per cent. only: Under
ordinary working expenses, the actuals
were Rs. 194.04 crores against the
revised estimate of Rs. 195.72 crores,
or a variation of 0'86 per cent. only. I
am sure the House will agree that the
overall budgetary control can be con-
sidered as satisfactory.

A number of hon. Members have re-
ferred to the Public Accounts Com-
mittee's ‘Report on the agreement with
Schelieren, a Swiss firm, for the manu-
facture of all-metal light weight coach-
ing stock in India, They seemed to
think that there has been embezzle-
ment and fraud in connection with this
agreement. It is painful to me that in
a matter of this kind affecling a foreign
firm the hon. Members should have
made statements without carefully
studying the papers and ascertsining
the full facts. The conclusions of the
Public Accounts Committee are re-
corded on page 19 of their Report.
They have no doubt pointed out a
number of technical defects—serious
defects, I should say—in- the drafting
of the agreement, but there is no
mention—not even a remote suggestion
—anywhere that there has been a
financial. loss, not to speak of fraud or
embezzlement, in this deal. I must
make it quite clear that any talk of
fraud or embezzlement is wrong and
wholly misleading. The technical de-
fects in the agreement, of course,
should not have been there. I admit
that: I have told the House before and
I wish to repeat it once again that I
am taking necessary steps for the rec-
tification of these defects ag early ns
possible,

Something was said regarding the
recommendations of the Railway Stores
Enquiry Committee. The House is
aware that the Railway Board under-
took an extensive enquiry into snd
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examination of all items of stock and
also such items as were not required
on individual Railways. No fresh
purchases of such items were to be
made until the surpluses on any Rail-
way were fully utilised. A stricter
scrutiny of future indenting has
been prescribed, and I shall give the
House certain figures which will show
that this procedure has resulted in a
reduction of about Rs. 15 crores in the
total value of purchases made by Rail-
ways as follows. In 1951-52, the total
value of purchases made was Rs. 97.65
crores. The revised estimates for 1952-
53 was Rs. 82'74 crores while the
budgédt estimates for 1953-54 is Rs.
85.48 crores. The reduction would
have been much more but for the fact
that the other recommendations of
this Committee for transfer of the pro-
curement work of specialised railway
stores from the Ministry of Woiks,
Housing and Supply to the Railways
has not yet been implemented. This
question is being pursued.

I will not say muchr about the wagon
position. I concede that the wagon
position is not easy. But., what we
propose to do in regard to adding to
our stock of wagons and to increasing
line capacity especially in the South
beyond Waltair and Bezwada, on the

. Sabarmati Section, and in the colliery

areas. will. I am sure, facilitate the re-
moval of bottlenecks in {ihese places,
and bring about considerable improve-
ment in the present position.

Some Members from the Opposition
said domething about the exhibition.
Well, hon. Members must have noted
what I said in my speech that the ex-
hibitipn has heen arranged not with
a view tbo providing entertainment, but
to focus attention of the manufactur-
ers. the trade and industry and the
railwaymen on the supreme importance
of curtailing imports from outside and
producing them in the country to the
maximum extent possible. I hope
that the object in holding the exhibition
will be amply fulfilled.

Dr. Syama Prasad Mookerjee said
yesterday that we should not squander
any money on the exhibition. I en-
tirely agree with him and I have, in
fact, asked the Railway Board to so
that it may
pay for itself and they are trying their
best to do so.

Criticism has also been made about
the cost of indigenous products, as com-
pared with the cost .of cortfesponding
imported products. I am glad to in-
form the House that the cost of wagons

.and the passenger coaches which we

are constructing in India are much
cheaper than the imported stock. In
particular. the cost of coaches is very

Yy

also |

-
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much cheaper than those obtained’
from Europe. I am fully confident that
ultimately the locomotives also will be
roduced in India cheaper than the
imported locomotives. But I must.say
that we will have to wait till pro-
duction ¥ fully established and a few
hundreds of engines have been com-
pleted.
N \
Prof, Mukerjee said yesterday that
the Chittaranjan Loco Works is domi-
nated by foreigners, 1 may give the
figures and the House will judge for
itself whether the statement that he
made was correct or grossly incorrect.
In Chittaranjan today there are about
flve thousand workers. artisans, skil-
led and semi-skilled workmen and
there are about 46 Class I and Class
II officers. They are all Indians.
There are only twelve foreign techni-
clans now working in Chittaranjan
These technicians have come to India
under the Colombo Plan or wunder
Technical Agreement. One of these
foreign technicians is a German and
the rest are from the United Kingdom.
Well, these technicians have come for
short periods only and will be rep'ac-
ed I am sure by Indians within a few
years,

An Hon,
period?

Another Hon. Member: It will take
twenty years! ,

Shri L, B, Shastri: Twenty years?—
I do not know whether you will be
here or I shall be here! You have no
faith in yourself and in your country
and countrymen,

Member: What is the

I shall also say a few words regard-
ing imports from abroad. Prof.
Mukerje~ stated that the value of
imports has increased in 1951-52. We'l,
I may inform the House that this was
mainly due to the larger orders for
rolling stork which '~ hLad to ovlace
in order to overtake the arrears of
the past years. It is not possTble to give
countrywise break-up, as the informa-
tion is not available with us. But I
may tell the House that the purchases
are made by the Director-General 1n

London who places these orders on he-

half of the Railways. Haqwever, on a
rough and ready basis 50 per cent. of
the stock imported from abroad re-
cently have come from the United
Kingdom and the rest from other for-
- eign countries. Prof. Mukerjee was
under the imoression that almost all
the stock has been imported from the
United Kingdom, but that is not: so.
From 1952. I may inform him further.
that imports from the United Kingdom
have considerably decreased as other
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to meet our requirements at competi-
tive prices.

I may say a'few words about the
construction of new lines. That is
rather a delicate matter, but many
hon. Members -have asked for the'
construction of ‘'new lines in .their
States. I am sure they will appreciate
that on account of the limited resources
it will not be possible for the Govern-
ment to accede to-every request. At
present we have to provide additional
carrying capacity, as early as possible,
to cater for the higher priority projects
of the Five Year Plan. Keeping all
these facts in view. the whole pro-
gramme for the construction of new
lines was recently discussed in a meet-
ing of the Central Board of Transport

"he’d here in January, 1953. Represen-

tatives of State Governments and Minis-
ters were present in that meeting.
Having regard to the most urgent
needs from a national angle and funds
available, they vermitted me to include
the five new lines indicated in my
speech and also the surveys for seven
new vrojects. I regret it is not possible
for me to go beyond this for the
present.

Hon. Members have especially made
a reference to the restoration of cer-
tain dismantled lines. The case of alt
dismantled lines was also discussed by
the Central Board of Transport. not in
the last meeting, but in the year 1950
and it wng then decided that out of
the 25 dismantled lines which had
not béen restored till then. twelve
lines should be restored. As hon.

_Members have seen from my sveech.

out of these twelve lines four have
alreadv been comvleted-and seven #are
in hand and wark on the twelfth the
last one will bé commenced during the
next year. The Central Board of
Transport also decided that the con-
struction of only eight more dismantled
lines should be reviewed after the work
on the first twelve lines has been com-
pleted. Morappur-Hosur, Tiruppattur-
Krishnagiri. Akbarpur-Tanda and
Madhogani-Auhadpur lines come under
the second category. Their case for
restoration will-he put up before the
Central Board of Transvort when thé
work on the lines already in hand has
been completed.

Shri B. S. Murthy (Eltcu): What
about the Kakinada-Kotepalli line?

Shri L, B, Shastrl: You will have tn
wait, it seems.

An Hon. Member: Till next year.
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Shri L. B. Shastri: Not next year;
it may perhaps be included in the
second Five Year Plan,

I am sorry, but I should refer to a
poinf which was raised by Dr. Krishna-
swamj. He asked why the doubling
of certain tracks is proposed to be

taken in U.P. and not in the South
(A Hon. Member: The reason 13
obvious.) In the works programme

for 1953-54 no new items for the doubl-
ing of any line in U.P. have been pro-
vided. Well, I have tried to be as fair
as possible. Perhaps.the hon. Member,
Dr. Krishnaswami is referring to the
doubling of the line between Kanpur
and Ekdil. It has already been com-
leted—I may inform him it has not
ecen done during my ‘time—it has
been completed and opened. Of course,
a provision of rupees three lakhs has
been made in the next year’'s budget
for minor adjustments. He also
stated that the South was being neg-
lected. Well, if I may be permitted
to say so.’ this complaint is not at all
justified. Out of a total = sum of
Rs. 36.83 crores provided for all the
Railways during 1953-54, the amount
to be spent on the Southern
Railway will be Rs. 5.97 crores, which
iz nearly one-sixth of the total amount:

Shri Frank Anthony (Nominated —
Anglq-Indians): It is the most back-
ward railway!

Shri L. B. Shastri: Backward rail-
way? The Southern Railway? As Mr,
Thomas himself mentioned yesterday
or the day before, only recently the
construction *of the Quilon-Ernakulam
line, costing about rupees six crores,
has been taken in hand. The Aran-
tangi-Karaikudi t)ine was constructed
and opened las year., The resto-
ration of two dismantled lines, that is
the Madura-Bodinayakanur line and
the Shoranur-Nilambur line, totalling
a cost of about rupees one crore, IS
in hand and is expected to be com-
pleted during 1953-54.°

Well, the Central Board of Transport
did not agree to the restoration of the
remaining ‘flve lines, either because
they were narrow gauge and the res-
toration to this gauge was not accord-
ing to the present policy or they were
lines of short length which were being
well served by road. But I may tell
the House that even in regard to the
restoration of these lines,—I personally
am,—considering over it, and I have
not been' able to arrive at any final
decision, -

Mr. Narasimhan would perhaps.like
me to say something about the Morap-
pur-Hosur line, because it was not only
mentioned by him but somehow per-
haps he so managed that Dr. Syama
Prasad Mookerjee nlso referred to the
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restoration of that line. But the Cen-
tra) Board o!f Iiransport decided in
their meeting held in August, 1850
that the line should not be restored:
as narrow gauge, but that its ‘align-
ment should not be abandoned. They
wanted the cost of restoring it as a
metre gauge line and extending it from
Hosur to Bangalore to be worked out.
The cost of this restoration and exten-
<ion will be about Rs. 1.7 crores. fhe
case was put up to the Central Board
of Transport for consideration at their
July, 1951 meeting. when it was .de-
cided that the assets of the Morappur-
Hosur narrow gauge line should be re-
tained and consideration of the ques-
tion of ordering .traffic and engineering
surveys for e metre gauge link
between Bangalore and Salem post-
poned. So it has only been post-
poned. I think he should not feel that
{he whole thing is hopeless, Probably
he may get this line when further
e:‘;fmeeting surveys have been carried
oW,

An lion, Member:

Any new lines
in Ravalaseema? .

.

Shri L. B. Shastri: I may mention
one thing alout Assam. especially as
I had forgotten to mention it in my
speech, that the work on the conver-
sion of the Tezpur-Balipara narrow
gauge line into metre-gauge will also
be taken in hand next year. This con
version will give improved travellin=
facllities to passengers, to which trhay
1l;usxve been looking forward for a long
ime.

Well, I -need not mention about the
work of the Mokameh bridge. We are
keen that the work should be complet-
ed as quickly as possible. But there are
certain practical limitations, prepara-
tion of plans, estimates. calling for
tenders, arrangements for materiais,
etc. Within these limitations we will

‘try to do our best and the work, I am

sure, will. gain momentum very soon.

Mr. Azad referred to the Bhagalpur-
Mandar line restoration and said that
nothing is being done about it. 1t
seems he is not fully acquainted with
the position existing in his own con-
stituency.

Shri Bhagwat Jla (Purnea cum San-
‘tal Parganas): I know you have given
money for it. But when will the work
be completed?

Shri L. B. Shastri: It is expected that
the work will be completed by the end
of 1953-54,

Shri Bhagwat Jha: What about San-
tal Parganas? '

Shri L. B. Shastri: You cannot have
both, this as well as S.antal Parganas.
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[l may say a few words about the
staff, Some points were raised by Dr.
Lanka Sundaram. He complained of a
large ,number ot statl being temporary
for many years“and that they are
working in the Railway Board itself.
He was presumably referring to Class
III stat! only, and I shall give him
the figures. Here they are. Against 114
permanent posts of Assistants there
are 101 confirmed staff. There are
only 13 vacancies. and confirmations
against these wolild be ordered as
soon as the proposals for the reorga-
nisation of the office have been fina-
lised. Against 136 permanent posts of
routine clerks, there are 129 confirmed
men. And against 24 permanent posts
of Stenographerg there are 24 perma-
nent men. There are in additior, eleven
posts of Assistants-in-charge created
ir 1951, against which no confirmations
have been made since these posts will
be abolished when the office is reor-
ganised. Six permanent posts of Steno-
typists created in 1951 are also vacant.
The confirmation of staff against these
is already in hand. ‘Barring certain
other miscellaneous posts there are,
it is true, in the Railway Board’s office
207 temporary posts, These have been
created for sections which are them-
selves temporary: for instance the
Exhibition Branch, the Partition
Branch, the special sections dealing
with the Adjudicator’s Award and the
C.P.C. scales. and such like, ag also
temporary additions which have to be
made for certain periods in the year,
in sections like the Budget Branch. It
{s ro* possible to confirm the staft
against these posts. It is correct that
some of these branches have continued
for a few years, say flve or six years
but they are not likely to be required
permanently but I may tell him that
the staff who are working against the
temporary posts will get their chances
for opromotion in the permanent posts
'in their turn. A certain number of
these temporary posts like stenogra-
phers who are attached to particular
officers will be converted into perma-
nent nosts when the officers’ posts are
also made permanent.

Dr. Lanka Sundaram also referred

to the fact that carpenters and book,
binders are alsn in the grade of Rs. .

55—130 and said that it wag unjust that
clerkg should also be in the same
grade. I was a bit curprised to hear
“this coming from him.

Dr. Vanka Sundaram
nam): Yes, yes.

‘Shri 7.. B. Shastri: I would only ouote
twn eentences from the report of the
Central Pay Commission,

(Visakhapat-
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“‘In the classification scheme’
that we have recommended. it is |
our intention that Class III
should comprise not merely people
with literary qualifications but
also skilled artisans, no difference
being made between training in
letters and training in crafts. In
the modern world there is no
justification for regarding the
skilled worker as belonging to an
inferior category when compared
with a clerk.”

In fact. it was on the strength of
this announcement that the ‘All-India
Railwaymen’s Federation demanded
that skilled staff should be given the
revised Rs. 55—130 grade and this was
accorded. :

Dr. Lanka Sundaram complained
that no provision had been made for
what you call the upgrading of Class
IIT staff into Class II staff and Class
IV staff into Clasg III staff and in par-
ticular, he was referring to Minusterial
staff. Well, I am afraid he has not
understood the position quite correctly.
On the Railways, Class II Service
which has a total number of about
700 posts. both temporary and perma-
nent, is filled only by promotion from
Class III and, therefore, the opportuni-
ties of advancement for Class III staff
into Class II are extremely good. In
respect of promotions from Class IV.
to Class III, there ordinarily does not
exist g specified channel for such pro-
motion excepting in a [ew categories

hut it has now Leen provid-
ed that where the staff with the
minimum educational qualifications

which would entitle them for recruit-
ment to Class III have actually joined
in Class TV, their cases may be speci-
ally considered after they have put in
five years' service in Class IV, The chief
difficulty in providing for the regular
channel of promotion from Class IV to
Class III is the distinct difference in
educational qualifications, For Class III
posts other than skilled artisan posts,
the minimum educational qualification
is generally Matriculation whereas for
Class IV posts, it is only recently that
even literacy has been insisted upon.

Ad regards the question of the non-
recognition of the Ministerial. Staff
Association, I will not say much except
that the policy of the Railway Ministry
on this matter has been explained on
more than one occasion. It is not pro-
posed to recognise sectional unions of
non-gazetted staff. In fact, I have con-
stantly urged the two big Federations
which now exist to combine into one.
Anv opvoosite tendency. I personally
feel, is not to be encouraged

.
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A reference was made to the deplor-
able conditions of the staff living in
wagon bodies in Sealdah area. I can
only say that I am most alive tg this
question and construction of 232 quar-
ters is going to start very soon. I have
alsp decided to give them priority over
others and even to build more than
that in the current year. My difficulty
is as they are shifted to new quarters,

wagons are occupied by others who.

live in rented houses. So, this process
goes on but still I shall do my best to
see that all those who are living in
wagon quarters are shifted to new
quarters as soon as possible and others
are not allowed to occupy the wagon
quarters.

I will not say much about re-group-
ing. I need not refer to what I said in
the other House as hon. Members must
have seen it in the papers but there
is only one point on which I would
like to say a few words. Dr. Meghnad
Saha referred to a report in some
papers to the effect that the Railways
had suffered a loss of Rs. 25 crores as
a result of re-grouping and that the

Railway Administration has not con-

tradicted this report. T may say this is
not correct. This report was contradic-
‘ted as being entirely baseless ag soon
as il appeared in the papers. More-
over. there is hardly any need to refer
to that report now when it dis clear
from the budget presented to the House
that there is no such loss.

Or. S. P. Mookerjee also quoted cer-
tain figures. As he is not here, I will
not present them to the House.

An Hon. Member: Why not? Let the
House know. ‘

Shri L. B. Shastri: It will take a
long time and I would not like to......

Dr. Lanka Sundaram: On a point of
order, Sir. I want to know whether the

Minister is replying to a Member only’

or to the House?

Shri L. B. Shastri: If the hon. Mem-
ber so desires, I can place thesé figures
on the Table of the House.

1Something was said about catering
and there is a general c01npla§nt _in
regard to the food that is supphgd in
the refreshraent rooms or in the dining
cars. 1 shall certainly try to remove
such difficulties as have been pointed
out. I would submit to hon. Members
that this is a matter emlneptly fitted
for being referred to the Natlonal Rail-
way Users Committee or the 7onal
Users Railways Committee which are
going to be set up very shortly. I have
no dnuht the Council’s advice would

be of great use to us.
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A Member from the South referred
to the fact that coffee is not being gerv-
ed in non-vegetarian stalls on the
Southern Railway. Well, I may give
him the happy news that instructjons
have recently been issued to that eflect
and coffee will now be ' supplied in
the non-vegetarian stalls.

I would like to say a few words
about the passenger amenities and
something about corruption but if you
will permit me, I would like to say a
fetv words in -Hindi on those few points.

Some Hon. Members: Why?

Shri Punnoose (Alleppey): Is it the
implication that corruption......

Mr. Deputy-Speaker: The Minister is -
not giving way. He can speak in any
language he likes.

Shri Chattopadhyaya (Vijayavada):
On a point of ‘submission, Sir ......
Some Hon. Members: No submission.

Mr. Deputy-Specker: Order, order.

Nt qwmo o wmEAt ¢ AT aw
sarer qwa A &1 w7 fou @ wA
¥ g § 20 fre ¥ g9 o7 oAy
(amenities ) &7 FTTew (corrup-
tion) & R & FFM

T8 ard a7 & FF wgi aw gufadiy

Shri B. S. Murthy: On a point of
order. Sir, is a Member entitled to
begin in one language and then pass
on to another?

Some =\n. Members: Yes,

Mr. Deputy-Speaker: There {5 no
point of order in this. He can speak
in both the languages here as he
chooses,

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): Will yvou please
ask him to later translate into English
what ht is now saying in Hindi?

Shri L. B, Shastri: Had . I known
Tamil. I would have spoken in Tamil
also along with Hindi.

§ frd ag wgar wEAr § e ot
ar fir @z &Y gfaarst  wat oy o
#, arr oy, dewret (Platforms)
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[ a@o Yo qredT ]
% Afor g (waiting halls) #Y,
A gad aga @ ad M wH A g, &
375 gr3g (House) #1wqrat a9 adf
a1 7 fad ag Fear avgar g i -
7= Fadrq ( Regional Committees),
7 w7 (Zonal Committess)

W fa7e awd wady (National

Users Committees ) & s
A I|@ F@AY 1 WY aw

‘o5 dfgwd  ofafee wae
(Passengers Amenities Com-
mittee) ¥ WY& | T 38 FAfAT
fer aar & wft @ I & wmd
TE I <@y wEAr o A8 TE A
FAENT #Y gyt I ¥ wArfaw g
%IT w1 A R gafadre & fou
"4 faar wmuwn ) o fog & ag @k
SUTAT FEA AT S® AL GHHAA | EW
F9 INKT TETT FT HGT FW§ | gH
7g s £ f& gz safear s 7w
qF T AAAY | A T AT 9 A=Y
@ ¥ AR T ak wE wm g
f& s glasraes @k wgfoma #
gfrram € w3 |

¥B G279 (trains) & FHama

(connection) & &R # & T
g f& mfewt 3w @wg o< Al agadi
AT 2 frre agd g dy A fores wrreft
g1 wgaa @id AN I wAfeqi &
AT AT HYT A §F TR FA )

qrT & famfad & §3 grawmw a
A 9T FIF F wfww A owr §
FR 4, 4R BT 9T £ (cooler)
& forma g1 o fire wwaT € )
" geR FETH T U] 9 19 9 -
Fogt Y <@ TT § S T Bl &
fiit & s Y T AT wg 1w &
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MEWEHFF Fdq FA T FA

1S TH ARXAT AT E | 5g Ay ghAAT

T 357 % fug forr war &1 B

fer ot afgad qafafer 7@ ax

qwd wad) frg ag & vq ghram

#1 ad fak & a0 TEar age a¥a .
EX FIT F1E THICA AN

" gad qrE & e 91 T & A
RFgar Igarg | foaar § god an
§ FEAT ATEAT 97 4 H TES &) FF TH
& o7 3y gwrar 4 Fir 99 w32 77 fawr
fegr & Y 737 ot WY & g9 7T WA
ISF HT IHT AT w42 IS TF
T F IO 4 WA FACE 5 1
AT H1 ATA GTA 7T FrmaArd
qT FTAT F1 FH FIT T) T A &7
ST, IZT ATA AT AN E 1 Forar
R HMAF TRAT A7 § ITAT ATAA
ggafi g Fg W@ A § FF e
Te7 Qe fogr Sy ar 99y Hg @ )
q amar g 5 aeT danT Y vy 3w W
Rar g s dams & @A
T FT X 4T AW FT Q0§ g}
FIHAT FET QHGT OF ANTE A
T war § e a7 TAR @ 7Y
? g § A} wreeT | foe™ 3o e
% usfafrgew (administration)
FA@ gArg | M Fawd aqd
¥ %8 95a1 § fF OF Sag 0 FRY geq
Fréarg A1 a4t aR IAF Wy A T B
HZL OF @ TIE TF ATIHTC A
@ f gy Y oy ¥ fog
T gfow Fagedwe 39 FRaE 9
Ffoqaeqrerfedagd . few gow
WA T F o agi ¥ §, o Mo &
HHS I FA I F FER A A
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&&Y 1 FraTdr Y qg oy gy v andt
= fa7 qgS & st avanw go d )
37 ST o7 d e & s wdard
FY T o1 YT Ay avere frgr wr
a1 A FAw qeq FIATE FF A &l
Y WS g9 &Y WIE qg AL AW
¥ g amr 1w foq & wwar g
¥ T8 76 X FEH N FE @ 77
FAR AEAE | AT CF a7
qaoAT " § fr &9 agi 3o W= g€
¥t f5 353 & =31 srrfead (officers)
g1 # Al ox AfeEas gre AE § )
TR A ¥ srfewd J o Aw & qdy
TG ¥ AT TS T & Fgy 5 1@ q&
g § aY g AT FIT ) IO &Y
w1 &, o fr gW § ¥ g% U et 9%
oF fFar st § o4 s e smar
g1 dF 39T qaamar fF O A foT
- qTY 4 FART 4 waT ALY 4 fm RS Ay
AR g7 ¥ fqmE A § 1 afew
ST AW & FgT F1 AT Og o fE
freaa ==t €, »fem 947 w9 &
W AR awE S AT § 1 fee o
TR WY & Avd 9T ¥ AT W
TG T T Fqmr ewwar g f
it gafami § ag 7 w@Ar 6k =y
& FH FIA AW FY ITHT g & foq
fT §u1T AT |Ifgy AT g o Ty
& FW FE A THT TE FT T
fr god swonfat & aufagt § A%
I ITHT X FEAT 1Y | mq’g‘
A IETE fF g agdl | I FH
§ W s e adw F0q  Argated
TWE 1 T T AR AT AIH
q &l qUR Ie d9d | ¥ §w 6
avadt st arar § ¥fsew & agar el
& a9 g gaar g i ey 8 o w5
g 97 9% @® w7 vm FHIMRTC ATEHT
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" OFT HIT TG AT AT G N R
ferq ¥ vy fraea #3ar Frga g f gae:

AFT T gH wedT 7 wedr wifew FE

&7 ¥ am #1 wgay #& 7 fw
T AT FY S AF § OF WIZ €Y
afex =@ avw &5 gf § s ToAr
gT #77 & foq g & war & @ e
IBETENT | R OF T 4% § 0
Y o gET AW At 7w oA
qg T AW AGT TER AAT IFA g
f gw fraega o AvErEdY (recon-
struction of society) # waf &<y &
e g Ragmm ae (e
(reconstruction of individualy
FY a1 7 FWE | AT W e A
AT FY W AT aY I9F FT S AR
T fegmm i aaar g & &
ST ACET AT AT TW aT w7 AgT
FAFATE! A FAANMEfFgnd
T UF F1 7 T & gare e ow 78
T ® M FAr gy Ak I5% &
@ & e fAwear sfgg 1 ®
O HNT FYIT FEAT TE A0AT |

4 P. M.

RO EGE R R TR R
fireex dadl e 43 gy § % ag fer
oot g qHHY & T Q) 91 IS
gk ark § Y w1 quAY Few R
agT AT HX agT AT qgS faw
Fr o § faandy | FE FEAGT &
AT AZ AF | F A T AT F
®H A AT g 1Y AR qre 497 e
W af g ¥fer & SAd Ty e
sz g fr. ot o feperd ¥
faprad® 9 W qH W W Wl )
™ ¥ A s Wi @ W
* s W e iR .

\
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[ = &> qTo e ]

FrqE I gL AR I ET AT E | T
'W&Jé,mmﬁi,wm
gafw&é‘.sﬁtmftﬁw%wﬁ,m
mﬁw%mfm&%{aﬁrm&wﬁ
qmﬂmﬂifﬁimt‘mﬂgl L
& & qrdy T 2 A W AT ;T I
i 1 @ @A B 9K Tl I
aa & A 9 # 3 ¥ Az w=
fir FYE gTE AT g, T T (A G
£, &% T g g g, e
gﬁ@,aﬁmmaféﬁsmuﬁ
qmi‘twﬁ,a‘rfmﬁ,arﬁ,%ﬁwfﬂﬁ
& % @ 7 g wifgd | onfa
ST o gf X &1 defalTE
ﬁf*ﬁgwm&aﬂﬁaﬁ*ﬁﬁ
gz aed § % qri#qTie & AFET T& &
a% & gA% & QA gefafredmd &
T 9 ¥ W z@e® an Ay feT g3-
fafreza &1 %W So qfwe @
S fw At AT T A g
mﬁqﬁﬁ#mif*wma’rm%

.Mﬁmﬁt@ﬁﬁaﬁi%sﬁ'

sz%mm&ﬁwf—@ﬁ@%i
:{ﬂﬁmﬁﬁvﬁ,ﬁﬂﬁ@ﬂﬁm
g ¥4 o T, A AT A F
ﬁqﬁfaﬁ%ﬂiﬁmmﬁ F
ST HE &, Mooy STaT ATed
¥ aréT Mz &, I faors W AW

ate % ¥ TR AT B TESAT TG TE

qr ) fRAA T o W@
Yo ¥ A FT TG FLAFT IV
FAT AT A F F QA TR HFAT
¥ g5 wif A < T 7O T
it G ATEw 1 ATE ¥ A INT
ot 4, 7 T W ¥, g I
adfvaa # aw & @ | T8 Yo A
%Wﬁwﬁmﬁwww«_«
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w7 fiferd, aaifie agler sTa T ATAT

& AR s e &, swied T

aTH Y 7% HAM AT | HfeA A7 w
78, 7g 7@ fr Tof Y @l WA a9

¥ A 9ra AT werg ALY, TAIL AT

T aY I a5 F AT A AL
g3 T, wafed @ & w1 f o &

AT qg 7 7 gl

# aerar wgw g fF T S,
® g7 HA N Y J@ § AT wfww
7 & fr gl a% ST A &1 q
FT ¥, FT | JFHA 90 AT Tl
A& 2T At &% s we o v fi
Y a5 omed H A A wF
wTC AT afK e A Ay faegs Ay
F7T § G o @9 fr gw & e
foret gardr gfran F &, A anfaw sret
®Y 3t gt o R s Q) e
grfaa am ag & f s fewnd €
wfergat &, @ AT FT g @AFE FQ
g, amq s wfd . B g
AT qF qAE {6 g9 7 AT UK HIAT
sTeqT ] 7 aR tefafaeTa s g
¥z ¥ 91X §9 qN @1 &, A F FE
et g, f& # Awqe § qomww
€ §, 3w & @@ a@ ¥ @ W%
48t FaT | & qurar @ A F, S
R uF arw gqua e« (human
touch) A #r1 '

Mr. Deputy-Speaker: Other non.
Members wanted to have the benefit
of this reply to Mr. An‘hony.

Shri L. B. Shastri: I will nof tike
more time of the House.

Mr. Deputy-Speaker: No, mno. I
am informing the hon., Minister that
other hon. Members want to have the
advantage of the reply which was
given to Mr. Anthpny. ;
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_ Shri L. B. Shastri: I realise that.
I will finish in a couple of minutes.
One more point. :

Dr. Lanka Sundaram: Distribute
:your faveurs all over,

ﬂ‘\@o wto Treay: QWT#TW
Fggwg T aga gguA AR+ E
&, ¥ frdr & w1 qETae 59 A
T A FTET, W F ST
AT ST & qrg ar fwey oft dry &
FE) TE 9gw awar, I foarwa, wa-
foaa, %t W F w7 TAFT fFA

WA A qw F aga whwat § o)
I Ffagl F1 & o F four * S
A Fwr) M wAamF A d

- % TEFFA AEAE, A Ag A E
e game e Al g AW
T EITEY T AW AT A TE FEA B (R
o g fF ag ‘AT = A q W
q &7 TYIHT GTE § & FATETE | 31T
A FWHF FT g @A AR A
RETATHT FT & GHE AT T AT W
R ARAFEAET | F gL ET A &
BT E, T AR T & A1EL AT AE
i g a & ow feed (fitters),
wrgzeds  (pointsmen), =TTET
ARIEARE
2 fs 1 swde (suspend) & wm,
¢ e, fee ®1 ifade @
& foean, et &1 gz Y Adt ey o
& SET @€ AT AT § AT I T W
HHAT § F A R FATE L FAT

Fft B AT 0 AR E v ag

a9 TR § a9 7 § | e
W gawar g fr 1€ 0w &1 ¥ $T aman
g ot a8 ¥ewr wifgn 1 feRy w0
Qg ag TgAfew g v & g dF w1 ¥
ECE U TR Ll ’

xafod’ wrT #t 7 e A
g wifgn 5 aw F agrpila £ e
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) TR IT oFEFw W AT @ A
Yrarmagr s foadare g1 ¥fwa
¥ geware g & e o o e, aee-
1 wfed | OF e @ FT w1 7 7
TAT VAT A1, 78 T AfeaqT HL |
afee & & grow & AT ATH
3T A g fr aaw q@ "t fear
AR gow A T afer & w9 qE| AT |

Shri Nanadas: (Ongole—Reserved—
Sch. Castes): What about the represen-
tation of Scheduled Castes and Tribes
in Clasg I, II and III Railway Service?

Mr. Deputy-Speaker: Order, order.
No questions. There are a number of
opportunities,

& v fag . =W <99} 7 An
St 7t mfeat § 8 g Jrar &, sgT
F1qq Fq1 I9q faar 7

Mr. Deputy-Speaker: The general
discussion is over.

RAILWAY BUDGET—DEMANDS
FOR GRANTS

Mr. Deputy-Speaker: The House will
now discuss the Demands for Grants
in respect of Railways. As regards the
time-limit for speeches the usual prac-
tice has been to fix a limit of 15 minutes
for all speakers including movers of
cut motions and 20 minutes for the
Minister replying.

In any case, I would urge hon. Mem-
bers—these are all individual cases—
to state their points, and then try to
conflne themselves to a period of ten
minutes in which case a large number
of Members can have an opportunity
of ventilating their grievances on any
particular Cut Motion or a particular
Demand.

Shri Frank Anthony (Nominated—
Anglo-Indians): Since we have aban-
Acned the practice of trying to catch
your eye, is any formula being adhered
to with regard to the division :f time
as bttween the Congress and other
groups?’

Mr. Deputy-Speaker: I invited the
leaders of various groups. I talked to
them. I told them that they may sit.
along with the Minister for Parlia-
mentary Affairs or the Congress group
or the Whips, and then try and tell me
what Demands they would like to pre-
fer for discussion on a particular day.
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[Mr. Deputy-Speaker}
‘and the time they would like to spend
upon that. I am sorry to note that they
have been handed over to me only at
three O’Clock today. Had they been
given to me earlier, I would have been
able to fix the entire time, but I have
got a general scheme here as to what
time I ought to give to the various
groups and speakers. Already, I have
got a list of speakers handed over to
me. I will try to so regulate as to give
an- opportunity for expressing all the

viewpoints that may be raised in‘this'

House.

/
Shri Frank Anthony: I have again
a submission to make. On the General
Budget, I think you vbserved the ratio

of 60 : 40 and we did not object because -

we thought it was fairly fair in view
of the strength of the Congress party.
With regard to cut motions, since the
Congress Party Members do not wish
to move any cut motions, I submit it
is a stultification of the whole purpose.
‘The connvention has been, Sir, to give
time to those who wish to move cut
motions so that attention can be direct-
ed to these cut motions. (Interruption)

Mr. Deputy-Speaker: The point has
been made. I will reply to him. These
are matters which I would certainly
consider, but the time of the House
need not be taken up with them. I
would have welcomed hon. Members
to have come and told me what are
the important cut motions they would
like to take up. Anyhow. I will so
regulate as to give opportunities to all
sections. The person who moves a cut
motion need not go on talking about
that. Other persons will have to reply.
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Others have similar arguments to make .

or noints to place before the House. I
will have all these before me, and
not strictly restrict myself to this or
that party.

Shri B. Das (Jajpur-Keonjhar): May
I submit that you may kindly also
ascertain the viewooints of the Con-
gress Members? We are not speaking.
We do not want to add to the troubles.

\

Mr. Devnuty-Speaker: As a matter of
fact; the list was given to me yester-
day. A number of hon. Members have
not even made their maiden speegches.
They are sitting really as shy as a
maiden—not that they are shy actual-
ly, but I am sorry I have not been able
to call upon them all. I know every
hon. Member is an orator, and can
speak with authority and courage.
But unfortunately there has not heen
any arrangement. - Whenever any
arrangement s made, immediately

Demands for Grants

there is an objection, but anyhow T
have made up my mind to give oppori- -
unity to every hon. Member of this-
House to speak before he goes out

after this session. Every one shall

have at least one opportunity to place

his viewpoints.

The Hcuse will now take up 'the
consideration of Demands Nos. 1 and
4—the former relating ,to ‘Railway
Board’, and the latter relati to
‘Ordinary Working Expenses—A mmr
istration®.

Demanp No. 1—RamLway Bo.mq
Mr. Deputy-Speaker: Motion 1s:

“That a sum not exceeding Rs.
34,61,000 be granted to the Presid-
ent, out of the Consolidated Fund
of India. to defray the charges
that will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Railway Board".”

D

DeMAND No. 4—ORDINARY WORKING
EXPENSES—ADMINISTRATION.

Mr. Deputy-Speaker: Mot‘ion is:

“That a sum not exceeding Rs.
26,73,31,000 be grarited to the
President, out of the Consolidated
Fund of India, to defray the
charges that will come in course
of payment during,the year end-
ing the 31st day of ‘March, 1954, in
respect of ‘Ordinary Working Ex-
penses—Administration’.”

Shri Frank Anthony: I would sug--
gest that Demand No. 6 also might be
taken up, because there are only two
cut motions under that, and that
Demand also relates to administration.

Mr. Deputy-Speaker: I shall first
place before the House, those cut:
motions which have been handed over
to me, and selected by the various
groups.

Shri Nambiar (Mayuram): All the
cut motions under these Demands
may be taken as deemed to have been
moved and we will concentrate on
certain cut motiong for the purpose of
the hon. Minister’s reply.

Mr. Deputy-Speaker: Then there is
no purpose. I have received notices
from the hon. Member’s party, giving
a list of agreed cut motlong. by the-
Communist Group, and ' from Dr.-
Lagkzas Sundaram cut motions Nos. 19
an
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Shri Nambiar: The understanding
reached was that those cut motions
were given ror ‘giving an opportunity
to the hon. Minister, to concentrate his -
reply. and to channelise the discussion
‘but all the cut motions under that
Demand miay be deemed to have been

‘moved.

Mr. Deputy-Speaker: Then; what is
the object? That was not what I
thought. If all the cut motions that
‘have been tabled are to be treaited as
moved, then with respect to every one
-0of them, I will have to see whether it
is in order or not I have no objection,
but what is the object, I am not able
to follow.

Shri  Jhunjaunwala (Rhagalpur
Central): There are specific grievances
-of particular constituencies and parti-
cular places. They could not be
brought wunder the general discussion.
So. for a minute or so, hon. Members
may be given an opportunity for that
purpose. o

Mr. Deputy-Speaker: I shall come to
that later. I am only asking the hon.
Members now to give the numbers of
the cut motionsg they want to move.

Shri Damodara Menon (Kozhikode):
" The Praja-Socialist Party <also has:
given a list.

Mr. Deputy-Speaker: I shall come to
them also.

Shri H. N. Mukerjee (Calcutta North-
East): When we had a discussion yes-
terday. the idea was that we should
take all the cut motions as having been
moved, because these cut motions refer
to different problems in regard to Rail-
wayv Administration. If they are taken
‘to have been moved, then they berome
matters of record, and they will con-
tinue thereby to draw the attention of
the Railway Ministry. But here owing
to the limited duration of the debate
we could only discuss certain matters.
and for the tangibility of the discussion.

“we agreed that we shall concentrate on
particular cut motions, so that the hon.
Minister might be in a position to reply
to them fairly and squarely.

Pandit Thakur Das Bhargava
(Gurgaon): May I suggest a course,
Sir? Two or three years ago, it was so
arranged that many hon. Members or
the House were allowed to speak for
five minutes only. and thkey ventilated
their local grievances. But at present. _

*many of the Congress‘'Members have
not given cut motions, and so they will
not move any ‘cut motions. But I hope
it will not be taken that they will not

“be allowed to have their say in respect
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of specific grievances, which their con-.
stituencies experience. I would under
the circumstances respectfully submit
for your consideration the question
whether it would not be possible to
have a day or two to have certain tim-
ings fixed, for the ventilation of local
grievances, whether they are contained
in these cut motions or not.

Mr. Deputy-Speaker: Whoever wants

to speak under these Demands can

speak on the ‘Railway Board’, ‘Ordin-
ary Working Expenses—Administra-
tion’. 'Hon. Members can speak under
the one Demand or the other.

Now I shall follow this course. If
the desjre is that all the cut motions
that have been tabled are to be taken
as moved, I shall look into all of them,
and just vet them and find out whether
they are in order. But I shal]l allow
those cut motions which have been
agreed upon now, being taken as hav-
ing been moved. Meanwhile, I shall
go through the others and see whether
the others are in order, and if in order,
I shall take them also as having been
moved.

1 shall first take up the cut motions,
notices of which have been given to me
as agreed party motions.

The cut motions given by the Com-
munist Party and Dr. Lanka Sundaram
are: Nos. 1, 66, 67, 126, 129, 131, 134, 234,
and 241; and 19 and 25.

The cut motions given by the Praja-
Socialist Party are: Nos. 3, 10, 11, 229,
230, 231, 235, 250 and 253.

I do not know whether they overlap.
I did not have sufficient time to find
out whether there is any overlapping.
If there is anyv overlapping, then only
one cut motion relating to a particular
matter will be taken to have been
moved.

The Deputy Minister of Railways
and Transport (Shri Alagesan): They
do not overlap.

Mr. Deputy-Spenker:
right.

That Is all

These are the only cut motions that
have been supplied to me so far.

Shri Frank Anthony: Cut motion No.
37, under Demand No. 6 also. That . re-
lates to ‘Ordinary Working Expenses—
Operating Staff’, which also comes
under administration.

Dr. Jatav-vir

- (Bharatpur-Sawai-
Madhopur—Reserved—S8ch,

Castes):
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| Dr. Jatav-vir]

Cut motions Nos. 71, 72 and 73 under
Demand No. 1 also, Sir

Mzr. Deputy-Speaker: Very well, I
am coming to the hon. Member.

Shri Nambiar: Cut motions Nos. 5
and 122 also, standing in the names of
Igr N. Sreekantan Nair and Suri B. C.

as.

A

Mr. Deputy-Speaker: All right. Any
other hon. Members who want to move
alny cut motions relatmg to Demand No

Dr. Jatav-vir Cut motions Nos 1,
72 and 73.

Mr. Deputy-Speaker: Are they on
Demand No. 1? Hon. Members do not
follow what is going on in the House. I
wanted to know whether they are on
Demand No. 1

Dr. Jatav-vir: Yes, they are on De-
.mand No. 1. and in List No. 2

Mr. Deputy-Speaker: All right. Nos.
71, 72 and 73.

Shri M. R. Krishna (Karimnagar—
Reserved — Sch. Castes): Cut motions
Nos. 284 and 853 in the name of Shri

N. Rajabhoj.

Mr. Deputy-Speaker: 1 would not
allow any hon. Member to move on
behalf of any other hon. Member,

Shri M. R. Krishna: He has given
me the authorisation letter.

Mr. Deputy-Speaker: No, no authori-
ty can be recognised.

Shri Veeraswamy (Mayuram—Reser-
ved—Sch, Castes): Cut motion No. 120
in List No. 3.

* Mr. Deputy-Speaker: All right.

Non-confirmation of Railway Board
Staff

Dr. Lanka Sundaram (Visakhapat-
nam): I beg to move:

“That the ciemand under tl;e
head ‘Railway Board’ be reduced
by Rs. 100.”

() Confirmation of temporary em-
ployees of more than ome year’s
service.

(if) Serious short supply of wagons

Sari Vittal Rao (Khammam): I beg
to move:
(i) “THat the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”
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(ii) “That the demhand under the °
head ‘Railway Board’ be reduced
by Rs. 100.”

(1) Railway Scholarship Fund for Sche-
duled Caste and Scheduled Tribe
students.

(ii) Training facilities to the prospec-
tive Scheduled Caste and Scheduled
Tribe emplouee;c in Railway Ser-

vices.

(iii) Inadequate representation of the
Scheduled Castes and Tribes in the
Railway Services.

Shri Nanadas (Ongole—Reserved—
Sch. Castes): I beg to move:

(i) “That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

(ii) “That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

(iii) “That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

" (i) Recognition of Trade Unions.
(ii) Southern Railway Labour Union

(iii) Proper financial control; Condition.
of third class travel;, and living
condition of railwaymen.

Shri Nambiar: I beg to move:

(i) “That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

(ii) “That the demand under the:
head ‘Railway Board’ be reduced
by Rs. 100.”

(iii) “That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Work of the Railway Board

Shri M. S. Gurupadaswamy (My--
sore): I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” R

(i) Economy.

~

(ii) Overlooking of seniority of running
staff by grafting outsiders.

Shri K. Subsahmanyam
garam): I beg to move:

(i) “That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

(Viziana—
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(I) “That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” .

Refusal of Supplies.’

Shri Vallatharas (Pudukkottai): I
beg to move:
“That the Demand under the
heaﬁl 'I;mlway Board' be "reduced
to Re. 1.

() Reduction of pay of high-paid
officials.

(ii) Abolition of ‘category of ‘Class II
Officers’.

Shri Kelappan (Proonnani): I beg
to move:

(1) “That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

(ii) “That the demand under the
head ‘Railway Board’ be reduced
by Rs, 100.”

Policy of administration of Railways.

Shri Vallatharas: I beg to move:

“That the demand under the
head ‘Railway Board®' be reduced
by Rs. 100.”

Failure to administer proper financial
control leading to wastages etc.

Shri Damodara Menon: I beg to
move: '

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” ,

Policy of retrenchment in the Officera

. cadre

Shri B. S. Murthy (Eluru): I beg to
move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100."”

(i) Inadequate representation of the
Scheduled Castes and Scheduled
Tribes in Rbilway  Services.

(ii) Distribution of cultivable railway
waste lands.

(iii) Railway contracts to the Scheduled
Castes.

Dr. Jatav-vir: I beg to move:

(i) “That the demand under the
, head ‘Railway Board’.be reduced
by Rs, 100.”

(ii) “That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

26 FEBRUARY 1953

Demands for Grants 1016

(iii) “That the demand under the
head ‘Railway Board’ be reduced
"by Rs. 100.

Attitude of Railway Administration
towards South India

Shri N. Sreekantan Nair (Quilon cum-.
Mavelikkara): I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.”

Grant of compensatory house-ren.
allowance to Railway employees

Sari B. C. Das (Ganjam South) I
beg to move:

“That the demand under the
head ‘Railway Board' be - reduced
by Rs. 100.”

Representation of Scheduled Castes
in Railways

Shri Veeraswamy: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 1€0.”

(i) Wrong Calculation of fares.
(1) High fares an Metre-Gauge lines.

Shri P. Subba Rao (Nowrangpur): I
beg to move:

(i) “That the demand under the
haad ‘Railway Board’ be reduced
by Rs. 100.” B

(ii) “That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.”

Economy of pay of officers

Sari Sivamurthi Swami (Kushtagi):
I beg to move:

“That the demand wunder the
head ‘Railway Board’ be reduced
by Rs. 100.”

(i) Non-recognition of All India Minis-
terial Staff Association.

(ii) Non-recognition of AU India Rail-
way Inspectors’ Asaoc!ation.

.

Dr. Lanka Sundaram: I beg to move:

(i) “That the demand under the
head ‘Ordinary Working Expeuses
—Administration’ be reduced by
Rs. 100.” .

(if) “That the demand under the
head ‘Ordinary Working Expenses
EAcllrggqjmation’ be reduced by
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(1) Reinstatement of discharged or sus-

pended workers.
@il) Indiseriminate transfer of staff.
Shri Nambiar: I beg to move:

(i) “That the demand under the
head ‘Ordinary Working Expenses
;Ac;mimstratxon be reduced by

]

(ii) “That the demand under the
head ‘Ordinary Working Expehses
;A%rgmstratxon be reduced y

3

Two Scheduled Caste members on Rail-
way Service Commissions.

Shri Nanadas: I beg to move:

“That the demand under the
head ‘Ordinary Working Expen-
ses—Administration’ be reduced
by Rs. 100.”

Labour Policy
Shri Nambiar: I beg to move:
“That the demand under the
head ‘Ordinary Working Expenses

—Administration’ be reduced
by Rs. 100.”

Efficiency
Shri M. 8. Gurupadaswamy: I beg
‘t0 move:
"“That the demand under the
head ‘Ordinary Workmg Expenses

—Administration’ be reduced by
_Rs 100.”- .

Increase of basic pay for Statione

masters etc.

Shri Damodara Menon:
move: :

“That the demand under the
head ‘Ordinary Working Expenses
~—Administration’ be reduced by
Rs. 100.”

A1) Victimisation of workers under
Carriage Foreman, Howrah.
(ii) Future set-up of Railway Clearing
Accounts Office.
Shri Ramji Verma (Deoria Distt.—
7East) I beg to move:

(i) “That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs. 100.” :

(ii) “That the demand under the
head ‘Ordinarv Working Fxornses
—-Admimstratlon be reduced by

s Rs. 100
(x) Refusal of Supplies.
«1i) Economy. of :mtses in Adminis-

-

I beg to

Shri Valla.tharas I beg to move:

(i) “That the demand under the
head ‘Ordinary Working Expenses

26 FEBRUARY 1053

Demands for Grants 1018
EeAdmmlstratlon be reduced to

(ii) “That the demand under the
head ‘Ordinary Working Expenses
—Admm.stration be reduced by
Rs. 2,000.”

\ (i) Efficinecy
(ii) Corruption tn Administration.

(iii) Bad conditions of newly built rail-
way quarters in N. E. Railway.

Shri R. N. Singla (Ghazipur Distt.—
East cum Ballia Distt.—South West):
I beg to move: '

(i) “That the demand under the
head ‘Ordinary Working Exvenses
—Administration’ be reduced by
Rs. 100.”

(ii) “That the demand under the
head ‘Ordinary Working Expenses
—Admmlstratlon be reduced by
Rs. 100.”

(iii) “That the demand under the
head ‘Ordinary Working Expenses

-—Admimqtrntnon be reduced by
Rs. 100.
(i) Indian Railway Conference Asso-

ciation.

(ii) Recovery of arrears of salary etc.
by Railway employees.

(ili) Corruption in Railway. Administra-
: tion.

Shri Vallatharas: I beg to move:

(i) “That the demand under the
head ‘Ordinary Working Expenses,
—Administration’ be reduced by
Rs. 100.”

(ii) “That the demand under the
head ‘Ordinary Working Expenses
i—sAdrénsnlstratnon be reduced by

1

(iii) “That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs. 100.”

(i) Pay structure of Station-masters and
Assistant Station-masters .

(il) Discrimination reaa-rdmg rent-free
quarters of S. and A. S. M. in
Southem Railway. .

Shri N..R. M. Swamy (Wandiwash):
I heg to move:

(i) “That the demand under the
head ‘Ordinary Workmg Expenses
;Adl%umstratlon be reduced by

S

(ii) “That the demand under the
head ‘Ordinary kahg Expenses
l;Adr(;\(:mstra'uon be reduced by
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Fall in income from Railways

Shri Sashagiri Rao (Nandyal): I beg
€0 move;

“That the demand under the
head ‘Ordinary Working Lxpeases
—Admin.stration’ be reduced by
Rs. 100.”

Inability to prevent beggars in
running trains

Shrli P. Subba Rao: I beg to move:

“That the demand under the
-head ‘Ordinary Working Expenses
.—Administration’ be reduced by
Rs. 100.” '
Corruption in the Administration

Shri Sivamurthi Swami: I be’z to ,
move: ‘

“That the demand under the
head ‘Ordinary Working Expenses
—Administration” be reduced by
Rs. 100.”

.DEMAND No. 6—ORDINARY WORKING
EXPENSES—OQPERATING ' STAFF

‘Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding Rs.
-42,33,81,000 be granted to the Presi-
-dent, out of the Consolidated Fund
«of India, to defray the charges that
will come in course of payment
-during the year ending the 3lst
-day of March, 1954, in respect of
“Ordinary Working Expenses
-—QperatingStaff’.”

Disabilities of Railway Staff
‘Shri Frank Anthony: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—oRs per;ting Staff’” be reduced by

. 100.”

Mr. Deputy-Speaker: Now, these
are the only demands—Nos. 1, 4 and
6—and the cut motions which have
‘been moved- to them. Discussion on
these will now take place.

Siari Nambiar: In the meanwhile,
you will be pleased to see the ones
-which are not admitted and then...

Mr. Deputy-Speaker: Certainly, I
will go through them. Now, whoever
speaks can refer to all the Demands.

Dr. Lanka Sundaram: May I make
a submission. Sir? If you take Demands
Nos. I, 4 and 6 together, and call ac-
cording to the speakers’ eye, that will
‘be a better method.

Mr. Deputy-Speaker: Yes, yes. Shri
Wittal Rao.
496 P.S.D.
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Shri Vittal Rao: I have heard with
interest the reply given by the hon
ainister to the general discussion on
the Railway Budget. Of course, I was
not at all surprised beccause..a...

Mr. Deputy-Speaker: This is not a
genetal discussion. Hon. Members will
conflne themselves to the three De-
mands.

Shri Vittal Rao: Why do you antici
pate so soon, Sir? I am straightaway
coming to the subject.

Mr. Deputy-Speaker: That is what
is expected.

“Shri Vittal Rao: I will take up now
confirmation of the temporary staff.
Last year I raised this point and the

-hon, the Minister replied that the tem-

porary staff would be confirmed at the
rate of 5000 per mdnth and that at Lo
time it would exceed 50,000, But
during this one year, what do we
find, Sir? Again some 93,000 are there,
though a few have been confirmed. I
wanted to pursue this matter and then
I put a question last session to get the
figure as to how many have been con-
firmed every month.Iwas told in the
month of April it was about 4,000

and odd and in the month
of May it, was about  2,700.
Then the Deputy Minister reply-

ing to the guestion said that what the
Minister had given is an average for
the whole year and it will be kept up.
But today, what happens after one
year? The Deputy Minister, while
replying day before yesterday said that
due to the Seniority Committee these
confirmations have been held up. What~
ever be the decisions of the Seniority
Committees of the Railway Board and
the various rmilway adm‘inistratiak:s
confirmation should. not ke delay

any longer. We have been developing
our railways and every year we have
been adding to our railways and the
staff have naturally to increase. On
that basis you can easily confirm them.

Another system has crept in; that
is, recruiting casual labourer?. These
casual labourers are entertained in the
loco sheds of every railway. This is
only just to deny them a living wage
because if they are. appointed as regu-
lar railway employees, either tempo-
rary or permanent, they will have to
be paid at the rate of the Centra] Pay
Commission’s recommendation. In order.
to avoid that, they appoint them as
casual labourers and they carry ous
the duties that are expécted of regular
railwaymen. So, this practice should
also be put an end to. .

Another thing, regarding adjudi-
cator's award. This question goes back
to some six years. There was a persis-
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tent demand from the various labour
unions that the hours of work should
be reduced. What do we find? Even
now, we have the assurance that the
adjudicator’s award will be implement-
ed by the railways by 31st March) '53.
I have got personal experience of how
that work is going on in the ex-N.S.
Railway sector. I am sure it will not
be implemented by 31st March, 53 in
that particular railway, because I have
been in touch with the workers there.
When I referred this matter to the Min-
ister of Railways I got a very very un-
satisfactory reply from the Railway
Board that they are implementing this
to the ex-State railway as an ex-gratia
measure. I would only recall to them

the agreements that had been reached -

between the Employees’ Union and the
railway administration. There was a
clear understanding that whatever was
implemented in the Indian Govern-
ment Railways will be implemented
on the N. S. railway. This was the
clear agreement that we had with the
ffeneral Manager in those days. But,
now to say that it is ex-gratia is most
unchearitable and most unsatisfactory
and I think such words should not be
used in corresnondence. The workers
Jo rot get anything by way of charity;
it is their right. According to certain
principles the demand is made and
when they make that demand it is our
duty to concede them. It was an ac-
cepted principle and there has been a
delay of six years.

—— -

[PANDIT THAKUR DAs BHARGAVA in
the Chair]

Now. coming to the question of the
recognition of the Unions. The hon.
Minister sald that it is better that the
two Federations come together. It is
very good; we also wish that and we
will try for that. I wonld ask the Rail-
way Ministry what havovened three
years ago when the INTUC was recog-
nised. There was a regular vorotest
from the Al] India Railwaymen’'s Fed-
eration that it was unjust to recognise
this Federation and that they alone
represented the railway workers. In
spite of the‘r protest vou recognised
the Irdian National Railway Workers
Federation. In thosedays A. I. R. F.
were ﬂghti% for the workers
to the last. ey could stand coura-
geously and fight irrespective of your
ordinances and other rules. So that
was why vou recognised the IN.R.W.F.
When the South Indian Railway
Union having as many as 20,000
workers as members applied for
recognition you asked them to merge
themselves with the ‘other Union. You
use force and compulsion. You told
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them that unless they merge you will
not accord recognition. This is how
you have been doing things. You have
been revising your rules every time.
First you said only the All India~
Railwaymen's Federation will be recog-
nised; now you say the other will be
recognised.

The Minister of Revenue and Ex-
penditure (Shri Tyagi): Was it not in:
the British days that it was recognised?

Shri Vittal Rao: It was not given
gratis by the Britishers but we wren-
ched it out of unwilling hands.

Shri Nambiar: Yes, even from:
British Rulers.

.Shri Vittal Rao: So this is what has

- happened. This Indian National Rail-

way Workers’ Federation has been
recognised in spitz of the protest of
the All India Railwaymen’s Federa-
tion. You have built it unnecessarily
as a rival organisation to the All India-
Railwavmen’s Federation. We also
want that the two should be united.

You said that if any railway union
has got ten per cent. of members of
that sector they will he accorded re-
cognition. Now, you have refused that
also. This policy is not going tp pay.

Then I come to the N. S. Railway
pre-1936 staff. They have made several
representations to the Minister, to the
Railway Roard and others. They have
got a series of grievances. They had
certain set of rules governing .their
service conditions when they were in
the old State railway and they were
allowed to go up to 60 years and not
to retire at 55. Only those who were
appointed after 1st October, 1936 had
this 55 years age restriction. This may
be considered and they may be allow-
ed the normal chances of promotion
like all other staff. There is no use
changing their service conditions. The
assurances that were given at the time
of integration by the then Minister of’
Railways was that their service condi-
tions will not be interfered with.

I am glad that a sum of Rs. 22 lakhs
have been provided for in the Budget
year for making an investment on the
Road Transport services of Hydera-
bad. Last vear also you made a pro-
vision of 16 lakhs but it was not in-
vested. I do not know whether this
year too the same thing will happen.
1 would strongly urge on the Minister
that the monev be invested. It is oune
of the best State-owned road fransport
services in India. It is even claimed
that it is one of the best in the whole
of the East. There is a depreciationr
fund of one crore'and twelve lakhs
of rupees in that service and their
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capital is only Rs. 2'4 crores. So, I
would strongly urge that this invest-
ment be made and it be helped in
having an automobile industry. Now-
a-days we are not getting spares.
Spares worth Rs. 20 lakhs have been
indented for from England and Ameri-
ca and the indent was placed through
the Supply Department of the Govern-
ment of India in the year 1951. Two
Years have passed and they were able
to get only two lakhs worth of materi-
al. So, these indents may be cancelled
and this money, the Depreciation fund
and all these may be utilised to_ build
up an automobile industry. If not the
automobile . industry, at least an indust-
ry for producing spares so that all the
State-owned motor services may be
benefited.

I want to say a word about how the
Committees appointed by the Railway
Ministry function. A Committee is
appointed. It takes one or two years
to submit its report Then its report
is examined. Then action is taken. All
this takes a number of years. This
kind of halting and lcthargic way of
doing things should be given up. A
Fuel Enquiry Committee to consider the
conservation of metallurgical coal was
appointed in 1951, It gave its report
in April, 1952, It was an interim re-
port. The Railway Ministry got = the
* ~al renort sometime in the beginning
of this year, and their experts are
examming it. Meanwhile, no action is
being taken. This kind of halting way
:ot doing things should be put an end
0.

Mr. Chairman: The hon. Merﬁber’s
time is over.

Dr. Lanka Sundaram: May I submit
that the Deputy-Speaker. had stated
that each Member would get fifteen
minutes. I noted the time when my
hon. friend began, and he has taken
only ten minutes.

Mr. Chairman: So far as cut motions
are concerned, there are very manyv
hon. Members who are desirous of
taking part. Therefore, I would propose
that ordinarily only ten minutes should
be taken. and in special cases fifteen
minutes may be taken. Otherwise, the
difficulty will be that many people will
not get the chance to speak. But if the
House desires that each Member should
aave fifteen. minutes, I have no objec-

an.

Dr. Lanka Sundaram: With due res-
pect to the Chair. may I point out that
the Deputy-Speaker had said—and it
is on record—that each Member would
get fifteen minutes and the Minister
will get twenty minutes to reply to
each cut motion. That is the arrange-
ment he ammounced.

Mr. Chairman: As I said, if the
House thinks that each Member should
have fifteen minutes, then it has to
consider that many people will not be
able to get a chance.

Dr. Ram Subbag Singh (Shahabad
South): What about those who have
not moved cut motions?

Mr. Chairman: I asked the Deputy-
Speaker and he told me that ordinarily
ten minutes and in special coses fifteen
minutes may he allowed. If the House
now desires that the time should be
fifteen minutes in all cases, I have no
objection. :

Several Hon, Members: No, Sir. Ten
minutes will do.

Shri Tvagi: If hon. Members proceed
at the mail soeed of my hon. friend who
is just now on his legs, they would not
need more than ten minutes.

Mr. Chairman: We shall have 'it as
ten minutes ordinarily and fifteen
minutes in special cases.

Dr. Lanka Sundaram: We leave it to
your discretion.

Shri Vittal Rao: Can I have another
five minutes, Sir?

Mr. Chairman: No. He has already
taken about fourteen minutes and I
would give him one more minute.

Shri Vallatharas: On a point of order,
~-8ir. There was a ruling given by the
Deputy-Speaker, which the House agre-
ed to, that every Member would be
given fifteen minutes and the Minister
twenty minutes. Now, if the Deputy-
Speaker told you that ten minutes
would be enough, it is a grossly incon-
sistent statement. He should have told
vs. Anyhow, I leave this to your deci-
sion.. |

Mr. Chairman: I am to be guided by
the House. It is a matter for the House
to consider. If it desires that fifteen
minutes should be allowed, I have no
ohiaction. At the same time, the House
will realise that if we increase the time-
limit. many peovle will not be able to
speak. So, in the interests of those
Members who wish to soeak. I said
that I would allow tenr minutes ordi-
narilv and fifteen minutes in excep-
tional cases. This would give more
opportunities to new Members,

An Hon. Member: Already flve min-
utes have been spent in this discussion.

Shri Vittal Rao: Now. I wish to say
a word about the Development Fund.
According to the Convention resolution
it is to be used only for amenities for
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passengers and for labour welfare. It
can alco be used for railway projects
which are necessary but are unremuner-
ative. Will the hon. Minister kindly ex-
plain how an amount of Rs. 1'89 crores
bhas been spent for the purchase of the
Barsi Light Railway? Is it an unremu-
nerative line? No. This amount should
have been met from the capital account
and spent for development purposes.

_ Another thing is about the technical
staff in the Railways. We have so many
of them who have done good. work
and who are technically qualified. They
can be utilised for manufacturing
wagons and several other expansion
schemes, Indents for 7000 wagons have
been placed with Messrs. Bird & Co.
and Jessop & Co. These wagons are
given the name of indigenous manu-
facture, but let me tell you that al-
though these firms may be in India we
do not know how many parts they ac-
tualdy fabricate here and how many
they get from outside. I suggest that
these parts can be manufactured in
our workshops by expanding them in
every way. Our technica] staff can
easily do it. During war-time they
have done good work, and manufac-
tured many items which we used to
get from outside.

Now, a word about the stores pur-
chase policy. Even the Minister in his
reply has not said that any formula has
been evolved regarding the stocks that
can be held at a given time. In peace
time, the convention was that the stock
balances should not exceed 40 per cent.
of the issues during a year. We have
‘had the Shroff Committee and so many
other Committees, but no formula has
been evolved yet. Now the hon. Minister
says that a catalogue of standard items
is being prepared. Well and good, but
some formula should be evolved, 80
that there is prudent stocking ‘and
nothing unnecessary is held over.

Finally, it has been repeatedly said
in this House that the Railways should
be looked uvon as a commercial enter-
prise. If our Railways are efficient, it
will help the growth and development
of inc 'stry. So. this idea of commerci-
alisation should be given up.

Mr. Chairman: The hon. Member is
going into points of general discussion.

Shri Vittal Rao: I am concluding, Sir.
1f Railways are developad, it will enable
greater contacts between the people in
the country to be established and thus
help in developing our culture and
civilisation. Therefore, Railways should
not be looked upon as a commercial en-
terprise but as an institution for deve-
loping our culture and civilisation.

o Tw qaw fay: (AR wfdwr):
Famfa wgET, qR S srEdl & A

‘% g5 FgT &, Wifs O snd AL

frafam dx ¥ T ot &1

B aTEAl & @it F qgr I g
TARGTATE | A IR T HGA
Y ¥ R Igt 9 79 ¥ @ FEE
(competition) 7€ & agt 9T waT
Y ¥E T SareT {4 e § A aw
& qrrae § i feaar s qgar §
AT & serRg N § 1 S o T
WA ¢ SHY e T fRCrT aga
suTE T & A foaet gfaamd o+ & et
& Y gfaaTe 57 ol & Y ol
7g e & fod ad gaw e )

g frate 7 § g% oRY B
qTT § T@EUH IR | TG T
B TS | 7Y § g IGRT N age
W & R ara T F aft o F Ay
A A TET A F §) AT I SvaEy Ay
T o g AT FU I @R WA
qT A FUTRT § AT WY @t &)
AgEEY SqraT Wy A & i iy
+fre & wroor AaTfed W qraEE o @R
& FT woAT g @ AR W Wk
g Kt § vt g ¥ st
LG G

'w%mmwmwm
FAGTAATEAE ) DT T+ aferewy
(waiting room) Far #7 gfqwnd
S TS T I 7 frosed & s At agt
faege svma & 1 afz 9@ % ST A
41T AT TF F G FY T987 @
ar uw wfed f gl it o we o
ae 2, ®ifF a2 e F  wer S
w8 @Az g & § AR WO oA
¥ @i wig w1 aIgL AT F5A )
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wTaT &, Fifs B WA W & Fu
¥ Y g 93 39 A I (unload)
FIAT AT §, TEGAT A AT F |
W § ST S w7 9 fare gl
& 3 frgmt &1 ot wierga (Fer-
tilizer) g & #A | fawra gt
1 AN AT R 9T FaTEAT
qeaT &, T ¥ S 7 qrET &=} oA
AT TLAT § AT I H AW & 99
Wwwras ard | @ fegra &
FERIF R seTfF g @ w
o ¥ '

HTHT T A9 &7 A A &7 2
i 9g® 37 BT e 9T Y Hrw why
2 #1 afie & mizar godt o, 3T
% Ia%r oz ufy faq @t 7
ot Y & FF s ualt w i dAw 1y
Mo afraer g1 &R o & ggaem
femwr wwer s ¥ @ W
g, W A B W & 9 g,
gfFsg TaHFN T gzg A=
wfr W Mg W Enw @,
o & ogwl & oW & fog aga faaw
¥ el § < Sy srgfire o AT
seTqrar 1 o EfE R & o
wr§ 3T 9T 79 Y yewr g T,
e el & wifr st o faar
I W RIS HWATE 1 wofoy
} g ¥ faemr frde v fis o
wEET ¥ a1 aw e o o
oI W |

8% favg @& A TOF ¥ aw
farar awar & & ST emw &
T § @70 a1 wrn A Wy
Afenr & anfx § ST w1 g &Y
& I FaoT9: f D Agary o gar
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W § syl afrsr qzrat &Y agaan @
R 3t afafe £ 7 A€ A7 fawadt
STaY & gafen 3T e At a<nTE A ag
& f 370 Tgama =1EA Y TR AGATI-
g % a3 faar o, o7 gl & arfad-
Wor F e Sy @Y STEA TATET AT @Y
& Suw! &t & T aF art faw,
fer, wrefaan, wan #iR SR 9%
T AW AR | wwH Ew G
sul F1 & q@RT AT A gfy, afew
9w @R ofwar (arca) &, #1 wrar
FoRT T §

TR #T 98 a0F1 & fr qo &
IFT THIFLY CF 1Y 74T § T By
STEAT ¥ Fi F@r §, S T 9§ AT
& goeaeT 1% @, fain qure ady
AT | THY TAAAT FT IW BEA 9
frgeor Al Y g e 97 STl
# HIE GUTTET 74 |

B aTE & Wd FHwIfEl i ay
wrery firodt g ag am ww &
fe ferft #% s swaia @
¢, wuwq agi fowe wowe (ticket
collector ) ® o=y wR wifes
fred § Sfem g € f6  agi
AT ST (AT qiw W ¥
feg am, ag w19 3 A & w@TE A AR
wHuTfeaY #7 qrengl § H gwe woR
 wferr w31 O ITEY T W
et &, 9% AR ¥ ag e fear g
fr ¥ & 2wy ox T Rl ) g
faad St B feawa AT agfaer a4
®, mfedl F e ) =7 w7 W 7=
%< R 99 a% T8 a1z 1 fawin A
€T ag a% AR SATET N yHAT WY
wifir w31

W FeET e ¥ I AR
wreaaw I & foy a# srew qx
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37 %1 erEfam (timing) Q@7 T
g fe e w1 T A
faerfY, gF wew &7 (shuttle train)
TFE< & 92T & for g €, 3fe ag
F0q @13 9 a9 godr § R Sy
% ¥ fou S Ta § 9 a@t foF,
T T4 39 $1 THY THY § A IGHT I
JT T §, T qATH AT F O aHwar
g 5 g A s ¥ wnfg o
39 %1 ZTEIT T T TEAT A1y
forad o w1 A e faw ak ) wEe
AT GAg T AT AT I oY
R B g1E EAl 9T THAT §, I
e § wer @ saver gu & arfe
IR T TG IA7AT FT FqTET ¥ WqIET
I G EF | T W TG FE

Dr. Lanka Sundaram: I would limit
my observations this afternoon to cut
motions Nos. 19 and 25, and I would be
very brief.

Speaking in the General Debate on
the Railway Budget on Tuesday, I made
a brief reference to the fact that the
railways are perhaps ‘the most imper-
tant employers in India, and that a
sound and rational labour policy is
essential if the community, the country
and the Government are to obtain the
results expected of the rallways. Sir,
these two cut motions which I have
given notice of deal with the question
of recognition’ of trade unions on rail-
ways.

I have come across three basic state-
ments of railway policy regarding re-
cognition of unions. I am quoting a
letter, dated the 6th October, 1950 from
the then Minister of State, Mr. Santha-
nam to the All-India Railway Minis-
terial staff Association. 1t runs as
follows—I am quoting:

“Alter careful consideration we
have come to the conclu-
sion that it is not in the
interest of the railway workers
to recognise sectional - unions.
Ministerial staff being one of the
most intelligent sections of railway
workers it is not desirable to
segregate them from the other
section ”

A very unexcentionable principle—I
will come to that presently.
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The second declaration of policy was
made by my hon. friend the Deputy
Minister of Railways two days ago. I
am quoting from the record. Speak-
ing on the 24th he said:

“Purely from a narrow, selfish
point of view, Government may
like more than one Union. A Gov-
ernment which has not got the
interest of the workers at hea
will welcome a multiplicity
Unions.”

I would like to examine that"also.

I have a few minuteg back heard
with regret the words falling from
the lips of my hon. friend the Rail-
way Minister in reply to the debate,

and I will try to read what he has
said:

“It is not possible to recognise
sfcgonal unions of non-gazetted
staff.”

Sir, I would like to examine these
three points.

You are aware, Sir, that trade
unions can be either vertical or hori-
zontal. I will take the vertical type
and illustrate what I mean. Every
category of employees under a particu-
lar employer coming together without
any difference at all,—that I consider

is a vertical union. Now let us see
the policy of the Railways.
Have they {fulfilled any of these

things? The Railway Board has given
recognition to the All-India Railway-
men’s Fedération. It has also given
recognition to the Indian National
Railway Workers Federation. And, my
hon. friend Mr. Anthony has got his
own Union called the National Union
of Railwaymen. Actually , there are
three unions, two of them recognised
nationally. The National “Unfon of
Railwaymen is not recognised nation-
ally, but is recognised section-
ally. That is to say, the channel of
approach is open at a lower basis.

I would in this connection like to
give two parallel instances drawm
from the other Ministries of the Gov-
ernment of India. What is happening
in the Communications Ministry?
There is the Union of Posts and Tele-
graph workers. I have been the Presi-
dent of it for a number of years in my
part of the country. There is also an-
other Union by name the All India
Postal & R.M.S. Union. I will go a
step further and say that hecause of
the fact that the Railway Board and
the Railway Ministry are not able to
make up their mind as to the neces-
sity for ane Union they have allowed
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these different types of vertical uni-
ons. Result—workers have failed to
declare their affiliations and they
are ground down between the mill-
.stones of various unions. This is one
major point I would like ‘0 make as
regards vertical unions. .

I will take now the horizontal
anions—as they are called, union of
cadres. classes and regions. For exam-
ple, in the Postal Department U.P.T.
‘W., Andhra Branch, has been recog-
mised by the Centre without any refer-
ence' to the Post-Master General
*Madras. That is one example. Let us
<examine what is happening. In the
«<ase of the Production Ministry, for
-example, the shipyard staff and labour
aunions are separately recognised. You
may say that it is a matter of recent
occurrence for the Government of
"India to have taken in hand. But I
will give you something more. Let us
take the Indian Navy Civil Employees’
Union. The labour union is recognis-
ed; the staff wants to join it, but they

are not permitted to join it. I am the-

President of that Union I am makin
a very important proposition, and
hope my hon. friend the Railway Min-
ister would give hic serious attention
to it. Saying that white collared staff
should not be separated or segregated
from labour is a very unexceptionable
principle—] agree. This is the choas
which has been created as regards the
policy of recognition of employees®
wunjons.

I will give one or two other examp-

les as to the way in which sectional
unions are being recognised by every
department of the Government of
India, including the railways. I will
give five examples. The Stenogra-
phers’ Association of the Government
of India is recognised. The Postmen
and lower grade union is also recog-
mised; the Grade Three Clerks’ Union
©of the Government of India is recog-
mised. Even the Staff Association of
the Delhi Clearing Accounts Office
has been recogniszd, though it is affi-
liated to the Ali India Railwaymen’s
Federation. Finally the Class Two
Officers’ Association of the railways
is also recognised. Disastrous policies.
1 am here to say with all sense of
responsibility—and I hope my hon.
frined - the Railway Minister will ap-
preciate the spirit in which I am say-
ing it that the policy adopted to-
wards recognition of employees’
unions is not only confused and con-
fusing but it is alsu contradictory and
<haotic.

T will explain, Sir. a little more
with your permiscion within the time
aliotted to me. The other day, When
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I intervened in the debate on the
General Discussion of the Railway
Budget I quoted a statement made
by the Labour Minister of the Govern-
ment of India while inaugurating the
All-India Railway Ministerial Staff
Association on the 14th of this month.
I do not want to go over the same
ground. I will give a few facts about
this All-India Railway Ministerial
Staff Association. But before doing so,
I would lik¢ te affirm one important
principle. Under the trade union laws
of the country every properly consti-
tuted_ union is entitled to recognition.

Shri Venkataraman (Tanjore): No,
no.

Dr. Lanka Syndaram: I am here to
say that the peolicy of the Government
of India, especially of the Railway
Board, is not:only to side-track, side-
step, the trade union laws, but also to
back-stab the trade unions.

My hon. friend Mr. Venkataraman
knows that I had no politics in my
association with trade unions. I have
been in this line for the past twenty-
flve years.

5 P.M.

The point I am making is that there
is not only side-stepping but there are
invidious distinctions as regards poli-
cy. I would not go into politics; a
number of friends are there to look
affer it, on-both sides, Let us take
the All-India Railway Ministerial Staff
Association. You, Sir, will remember
that in 1951 a grave national emer-
gency arose, and the Prime Minister
of India issued an appeal with refer-
ence to the then impending, what you
call, general strike on the Railways.
Here is a telegram from the Private
Secretary to the Prime Iinister, to
the All-India Railway Ministerial Staff
Association, dated 10th July, 1951,
when in response to the appeal made
by the Prime Minister this Associa-
tion' got into touch with him: :

“Reference...etc. The Prime Min-
ister is’ prepared to give an inter-
view on the 17th July forenoon,
subject to his return to- Delhi by
that time".

Actually, the interview took place on
the appointed day. The Union gave
a statement, completely satisfled with
the ascuran:es given by him, as re-
gards their grievances, including re-
cognition. But the tragedy of this
correspondence is that so far as the
Prime Minister’s Secretariat was con-
cerned it disposed of the fille by a
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communication on May 17, 1952 to
the following effect: “I am desired to
inform you that you should see the
Minister of Railways, Shri La] Baha-
dur Shastri, with reference to your
demands.” There the Prime Minister’s
flle is over. N

I have got here several files. Re-
peated representations were made to
the Railway Minister. I am sorry to
say that there has not been even' an
acknowledgement over a period of
two and a half years. The same thing
goes to the Railway Board. I have got
a file here devoted to the Labour Min-
ister of the Government of India, and
there have been a number of acknow-
ledgments. I shall give one sample.
Here is a letter dated the 30th March,
1951 from the Labour Ministry to the
All-India Railway Ministerial Staft
Association: “I am directed to acknow-
ledge the receipt of vour letter
dated i9th March, 1951 and to say
that the matter is receiving attention”.
The Labour Ministry is bestowing
attention to this question during the
past two years. I am here to say with-
out any fear of contradiction that the
Prime Minister has got the time and
the intention to see the workers who
wish to make their reprdsentations to
him. I do not envy him. He .is one
of the heaviest worked men in any
part of the world. But similar treat-
ment is not available to them from
the Railway Minister, the hon. Shri
Lal Bahadur Shastri, or for the matter
of that from the Railway Board.

In 1944 one section of the workers
were pushed to the wall. I am refer-
ring to the Staff Association of the Rail-
way Clearing Accounts Delhi. And
there was a complete and total strike.
They obtained the substance of their
demand, emoluments equal to double
the wages they were then drawing. ~

. Since I am connected with these
Unionsg for a sufficient length of time
I must say with great regret that, in
the first place, because of the fact that
there is a multiplicity of national
unions allowed by the Railway Minis-
try, the workers are ground down
between the millstones. Because, there
are no clear-cut, enunciated and pro-
perly followed orincinles of recogni-
tion, distinct categories like Ministerial
staff, Station Masters, Inspectors, and
so on and so forth are unable to make
their representations to the Railway
Board. Once these specialised categories
are unable to get radress of their grie-
vances. I am here to say that the Rail-
way Board would only sit on the crest
of a volcano. Twe years ago a strike

-
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ballot was taken by the Clerks employ~-
ed by the Railway Administrationr. Be-
cause of the intervention of the Prime
Minister and the assurances given it
was stopped. I do sincerely hope that
where there is not more than one
registered trade union for a distinct
category of workers and there are
about forty thousands of the Ministeri-
al staff all over the country in the
Railways—somewhere about that figure
—it will be recognised. The channel of"
communication must be left ‘open.
Otherwise these people will become:.
a prey to politics, and politicg will lead
to the disaster of the Railway Admin~
istration.

I am here to finally appeal to wmy"
hon, friend the Railway Minister that
h= should not keep his mind complete--
ly shut to this question, but should!
keep the avenue open, so that
his own employees can come to him
and represent their grievances, provid-
ed, as I have said. the union is genu-~

‘ine, is registered, and is conducted on

preper lines. Lay down any conditions,
but let there be no complete shutting”
out of recognition,

Shri Nambtar- It is
Let him do that.

Shri Venkataraman: Sir, I am grate-
ful to you for giving me an opportuni-
ty to intervene in this debate. There
seems to be a lot of confusion as to the
law relating to trade unions.

Dr. Lanka Sundaram: You lay it
down for us now!

Shri Venkataraman: I am going to

human touch.

‘do it for your benent.

Shri Nambiar: Please.

Shri Venkataraman: Under the pro-
visions of the Indian Trade Unions
Act, 1926 any seven persons can join
together and form a trade union, And
if my hon. friend Dr. Lanka Sunda-
ram'’s proposition that every trade
union registered under.the law should
be recognized, the Railway Adminis-
tration will have to recognise as much
as 1,20,000 unions.

Dr. Lanka Sundaram: On a point of
personal explanation, Sir. I said: lay
down any reasonable conditions. and
make sure that it is representative of
a certain class.

Shri Venkataraman: I am coming to

Mr. Chairman: The conditions are
already laid down in the law.

Shri Venkataraman: The next point
is, there is no law in India whichr
says that a trade union should
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be recognized. And it is because there
was such a lacuna that the Indian
Trade Unions Amendment Bill of 1948
was brought. It was passed, but it was
not brought into operation. There were
several other difficulties in relation to
bringing an amendment to the Indian
Trade Unions Act, and therefore it was
stopped. Even there, in the law which
has not been brought into force, cer-
tain rules have been laid down as to
the conditions on which each union
should be recognized. If there is a dis-
pute between two unions as to which
of them should be recognized, thai
union which has a larger membership
should be recognized. That is number

one.

Number two is, where there is &
federation of several unions and there
is an appeal or an application from a
unit union, the federatiou should be
recognised.

These principles were embodied in
the Labour Relations Bill and the
Trade Unions Bill, which were before
this House and with which you, Sir,
are quite familiar. But they lapsed
because the last Parliament ended
without passing tiiem.

Now, the question is: should we re-
cognize, as a matter of policy, unit
unions or sectional unions in the units?
my emphatic opinion is that sectional
unions ought not to be recognized in
the interests of labour itself. Sectional
uniong have the tendency of fighting
with one another to bring pressure in
respect of their own members, with the
result that the overall-picture is lost,
and then anomalies are created. For
instance Station-Masters want their
case .to be considered; ticket-checkin
staff want their case to be considered;
Loco staff the same thing; clerical staff
the same thing. All these people are
interested in decrying _the Class IV
staff. The Class IV staff, on the other
hand, are struggling very hard to keep
pace with the improvements taking
place in respect of the other educated
members. '

Therefore a union which comprises
all the members should alone be recog-
nized. I would even go to the extent
of saying that if the Class II officers
themselves want representation before

the Railway Board, they must join
one of the Federations and make their
representations through them.

Dr. Lanka Sundaram: Why was it
recognized as a union? )

Shri Nambiar: Save us from the
Masa IT officers!
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Shri Venkataraman: Sir, my point
has been amply demonstrated by the
remark of Mr. Nambiar. Each one of
the categories wants to press its own
claims to the exclusion of the other.
The consequence is that the . others:
suffer, and those sections which have-
a certain influence or certain power,.
by reason of the office which they hold
in the Railway Administration, will
be able to dominate to the deteri-
ment of the others. Therefore it is a:
very sound principle that no unit
union should be recognised and only
federations of uniong should be recog-
nized. Secondly, it is also a very
sound principle that the sectional
unions should not be recognised and
a Union consisting of all the employees.
should be recognised so that a proper
consideration of the relative claims of’
the employees may be made by -
Unions themselves. Why allow the:
Railway Administration to dictate
what should be given? It is up to a
strong Union to say that the category
of clerks should get something, the-
category of Class IV employees should
get something else and so on. There--
fore, in order to give a balanced pic-
ture of the demands of Unions, it is
absolutely necessary. that only Federa--
tions and next the vertical Unions.
should be recognised.

Then, there has always been a re-
peated complaint in this House that a
discrimination has been made against
the Union represented by my friend'
Mr. Nambiar. I want to place a few
facts only. What Mr. Nambiar has as-
a complaint is not so much against
the Railwayv Administration but
against the all-India Railwaymen’s:
Federation.

Shri Nambiar: No, no.

Shri Venkataraman: You will hear
me. Mr. Nambiar's Union was, one of
the affiliated Unions to the all-India
Railwaymen’s Federation. In breach
of discipline, in violation of a resc-
lution passed by the all-India Rail-
waymen'’s Federation. the South Indian
Railway Labour Union went on strike
and the all-India Railwaymen’s Feder-
ation expelled them from the Federa-
tion. Therefore, the all-India Railway-
men’s Federation to which this Union
was affiliated do not want a Union
which would not abide hv ite diseintine.
After having been expelled, what is
the use of complainine to the Rai'-
way Administration that they have not
been recognised. If they went back in
the all-India Railwaymen's Federa-
tion, automatically the Union would
have been recognised by the Railway
Administration. If the all-India Rail-
waymen's Federation refuse to
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them in for various reasons best
known to Mr. Nambiar and the exe-
wcutiveg of the Trade Union, then it is
certainly not the fault of the Railway
Administration. At that time there
“were other Unions also. Take the case
of the Indian National Railway Work-
~er's Federation. The Railway Board
prescribed that unless they. have a
membership of ten per cent. of the
‘total employees. their Federation would
not be recognised. For three years the
Railway Worker's Federation went on.
gathering membership and then it per-
.suaded several others which were al-
ready registered and functioning as
Trade Unions to join that Federation.
"Today it has got more than ten per
cent, membership and it is recognised.
“Therefore, what is the use of complain-
ing to the Railway Administration......

Shri Nambiar: Apply the same princi-
“ple to all

Shri Venkataraman: If Mr. Nambiar’s
"Union will join together with others
and form a Federation and get ten
tper cent., I think, according to the
principles laid down already by the
Railway Board, his Union would be
-entitled to recognition and because he
is not able to get that ten per cent.,
‘he is insisting ............

Shri Nambiar: I am prepared for 15
rper cent. even 20 per cent.

Mr. Chairman: Let the hon. Member
rqot interrupt. He is not giving way.
He is laying down certain principles
~only.

Shri Nambiar; I am prepared e,iven
for 20 per cent.

Shri. Venkataraman: I am only
pointing out the circumstances. It is
»not as if the South Indian Railway
Union has been treated in a separate
category and discriminated against
other Unions. If any other Federation
has got this ten per cent. membership,
~then that Federation would be entitled
to consideration by the Railway Board.
Therefore, the whole picture is this.
By reason of a certain conduct on the
part of the South Indian Railway
‘Labour Union. they were expelled
from a Federation which is recognised
even today. You may have all sorts
of complaints against the Indian
National Railway Workers’ Federa-
tion. I have none. You can go on abus-
ing it to your heart’s content but Yyou
~cannot accuse the other Federation
which has been in existence and which
-continues to exist.

L)
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My friend, Mr. Vittal Rao asked
Why do you recognise the Railway
Workers’ Federation? Why did you
not say that the all-India Railwaymen’s
Federation will alone suffice?” Because,
at that time, a large number of mem-
bers went away trom the All-India
Railwaymen’s Federation. They did not
approve of the policy pursued by the
then Executive of the All-India Rail-
waymen’s Federation and certainly
people are entitled to have an expres=
sion of tneiwr views where tney aitrer
from the organisation. They differed
and formed an organisation. They were
not immediately recognised. It is only
by showing a membership of more
than ten per cent. that they have been
recognised. This is what I have got to
say in respect of the recognition of
Unions. I should not be misunderstood
as being against recognition of Dr.
Lanka Sundaram’s or Mr. Nambiar's
Union. I would appeal to them to see
that the Federations are strengthened,
that sectional unions are discouraged
howsoever much they may have section-
al countils to formulate their difficulties
and to project their grievances. They
ought not to function as Unions but
they must only function as small sec-
tions in a Union consisting of al] the
employees.

wton wfew ow (fgee) - wgafor
sar ot oy fafree o aade & ax
#t fecdt fafreet aga Y avle &
g vy Y O aF <@ A § o
qafeow o fors s I @
&1 AT OF qTHS & a1 FE qaed)
A forx fiear ¢ AR ag FT@w (cor-
ruption) FTEWST | O R Tg
‘gam W - frar & R s s sfeae
A g Iw genfae s faar o -
AR Y TF 9GTF 7Y AT AT Feeaer
TH & A|AT | FF N3Y ST AT A
¥ qum fad 41 wmw g g 9
¥ sweenie (unpleasant) &% gw
Rdmaen gyt g &N oF
ATy gaTE AT SEAT £ 1§ Jear
g v o o fafec amge A @
F% & fou oF *ASr aat & dfew
TR 7y NI IFF TN A% W
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. (Terms of reference) # 7 atry
FrA¥wggfs aqsmr g fr oy
wh feq s s3EY a1 & ¥fF 37
Ny Ak q5F 7 N gf €
FHIGHT AEHAT TF HTF 941 & € |
IE AR q+F F GOT g1 | I J9F
qEHA § FIWA L & I AT H
wawar § fv o fegmm & s
T EHHT FAT 3T | 7 o gy o
geawfwat  (atmosphere) @@=
Y yo@ § fr ey fegt amest &t
fezaa 34 § wvon wew § AR W
Ig WegE @ & ag Tl T @
xaF oo @ X OF T o FE
o v Ay ag & % s iy T fawan
M REiMuTAII TSI @
TEAH AR N FFATE | o
o 3% %8 @ & 5 & o 7w § AR
wwfa @ § | &fa TF w1 qaew
oz & frag Ay amreAr w1 o
fewmaafors ¥ smi & fou & &
THAA A TEE | qO0 awag §
& W B HHAL TN FA@ATE AT
& a5 | wEed oF Ffawie 'ww
HIET HY o IT <o T@AT famar § 1
qEAGA T @& & AT IT W
ZIq 959 q 9S> I @A HT T
[ w & 1A qI9 FAfeqr A
SfeT A AT 7T T TASUE HT AT
JATET FHIAET AT | 167 O Ay - g S
m«if*’tmﬁwiaﬁwﬁm%
AF AP E I AfA am & 1 fow
ATE F Y YT QT AT A T AN
1 LT I SoTAT JET qEG § FF
& gt aTe qETgR el ST 39 &
Frge F 1§ gwAar § v ag @
W F qZT F9ST TE § F 9 § |
AT WAY oY qE ®EL g F AT IFY &
fFa fwT At &fee wore § I §, &7

(Saloon) #ar #%¥ & wrx d=m
# afl I A aqd AT #7 wer fgear
e Fm i TRy swad
¥ W FET AT & | qEOU IR
ATTF TEEY § TF FI7 A o aY T
o fggeam & a1 F agwal § I
FI G | & gARAT § 5 Sl Wy
femi & afrm g oo fr
WRTE| AT IE AHAL & Ag ATAT
FEAr o g fgear € 1 wwET @
=BT FAX 93T f ¢ Jwe foa
¥ wr e T w61 wafeq §
Tg AT AT fagwa | o wear
& oR” sawad A aved qer o
AR A 7 % A% § Faaa aweng
e & ¥ e § wg awfe @ & QY
g\ g

% SoTaT § OF T a3a 9 Y
T[T F FTAT AEAT ) A TE & For
T fredt 2 9T T & A 9¥ o
# § IaCH TS FaT A My fr agR
S YA F AT I§ AT qE -
waET AT € 1 3 IW AT HE AL WY
It FAHT AT AW AT A7 TEY T
fir g &% aeelt st § 5 S arow
IAX AL 9T AT AGA ATHT waA Y
i F@T & | v

ar oft W AT & 1§ gwwew
 fr xo¥ 7% A1 wow g & o
Few<e €8¢ (cultural stande: - ;§
A fcamg @ foi
qwTa & {5 I TR A aga fed
§ wiftmes mzE (social guides)
TG E | ITH AT 78 w19 QS s
g W AT I W FEATH | AN
aig % ( playcards ) &
s Iy IR s adw &
&1 3 v 9 fgem | w
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[ @ sfea oW ]
&1 foewt (reform) ®% a7 @R
# swwar § 5 fowww 2w qgm
oY TR Hifeas e § A 9 Fow
& fewdi ¥ ©F {a®e (movement)
wh fF eI feesd W
A ¥ ag w G A Aq = § R w
& §Te § e auw fggeam & g
e ¥ oA zER fed AU Oy

AR |

el am mfzal & aw, ™ g
&1 g 7w o | & i s ag A
wo 9TRE § v¢ qRET ag AAY &1 Sfew
¥ oY feng AW W@ 97 A T & %
<% oz 7% W W 7y aEE wh gk
g1 @ W O I qEe T ffod
fEoca@efmiriafiam g o
fifgw s ofed f5 ¢ adz o
A ¢y 9THT FE, R qET I Ay
Y T I T T FT & qufg & g5
% ot WY fafreT agw #t qur
BATE

W ¥ A 9% oW & AR F aga
WY AT | AT A ATGHT A ww-_T
qE FA § I & for faraelt seiad
g€ g & qEfed N ot & &
& & fr T 99T T (pay ) w ¥,
TS AR AT AT & ¥ 9X o &
wEfed & fod @17 1 W § 9
oy W@ ¥ Ty gfawr ey 1 A of o
FoTE A EHAT § AT agi #1 fwnd
g | o ad R & ag wRge
v g e st & < 9T
T g9 g A A et dae A
@i fin smowy g X1 WHE A S
5 qw €T faoar, w@ froedt & ok
yu rfgd o oy & fodt & e v

g1 e aEr wiy @Y e & fod ol
faomr, AT o #7 e ¥ winy @Y oF
qR w1 fAdT | A e @&y ST
IAT FT F AT HT &I AL AT Av
&9 & X § agt =y gaw fae & v
TZ qT A W9 FT F qUAT ITEA &
A FARXAFEATE | F (T 399,
#&1 ™3 (Northern Railway) &
aR | s g fr wiewr 2w ox e
fodt e & fir ardr 1 ame #r
oo a8 9 & fae w3

HE T IR UF AS AT AT KAV
ATEAT | TF a1 § A & qarfeos
A wgr Tt R qear dwEsE @ar
o ST e aF swar G
FTAEF LA RATAFINT 7
wgaT =T § i faeet & s Qe
HAATT T ASA & | T awT A
soren ¥ (flying mail) § |gar ¢
g2 ¥ § AT wiat ¥ (o w2 Ffr
g1 few wwn wwlw g3 w2 A
# 1 I Qe T AT woTE e ur
f& @ § 70w STEeT FraET 2T 9%, AT
wor ey mfeai w11 R TE W &S
T faedlt § ang gER far O g
qped § a fir ¥ gag T A aguar
@ AT A e dvte &
fRlordsmwradi e @AY
Tt G s v S A frvd
wgE, >feT I afie | o awr
s |

e o # feae & e &
wafeo®s W AT FT wEET
frat dgas s W fewie
& qfeer & 7 fafrex  aw
& @ af fer S e
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AR T & i 9 7 o A1 g Ay
RAFMS IS, T W &7 Hrarr &1
AT A | Pt F sgr faord
A & o Ir Agr qww FeRd ¥
Teeal) g1 ¢ o & 1 78t o3 62 39 AW
Aoy I faee 7 omd-§ ag frarr
Has e § qgoy &1 F Awew g
% ag feriw serd § qg Y =9 o
W & 39 feqie &1 7 BT sy
famma ¥ @ g | T UF v o
g A T\ 812 ¥ fom wr oY 3¢ e A
& T AT UF FTE A qF W
faoa Y aga TTHwr g aFA )

T ¥ FoTar 9 Frg &7 sfady
(amenities) & wafes ¥ 9
HE AT | * e f oawt &
&G WIS GAT BT |/ AT Eao 3| AR
A FAfadtar w1 a1 Bifed, gATR THC Y
fesg D § 9F axfagt F v g @Y
AEA L I fagfwar i 7g i
AT TET R qd A A feeR 7wy 0
e fesai R s w@W § g W
Af & W A G A IR AW
B i w Fore A sy gro § | gafed
# w7 ff e & faed & oY anfeat
vrra‘rgswﬁwm@aﬁr&mmm
AP 1o vorg @ gea T @,
%Fﬁmitwqa”rama’r@f*arg
AT ATAT AT 7@ g%, AT 7 F@T
J a7 qF |

frrus am st &1 Tow W
qefafagaa «1 qar g fr fesl &
agS OF AT AW ATy oY ) g 9
g AT E | IqT qg J w4W W
AR A AT @A FX | F gwT
g 5 ghaamT e @ ot 9f 9§
Zhamn = w1 e s )
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? grfex # iy & qafeow At
o3 wEAT AR £ | felY & oy WY B
g afr it s o Y F T
R A T fragy &
qTgEl & I Y 9@ far | ¥ e §
fr gt gaar foetax gq gworf faar
AT €, G AU, AY AT & ATH AT Y
fa siiely 9 oY A7 & ey &A@ AW
ar fg=ly & ¥ sy ¥ &, anfe oy fgely
i‘rrmin%agsﬁqaa%‘_n

I A F OF qT AR FFAT €A
g ag ag f5 & s wwmean
Jok & feggz  (tribute) ¥w
WW?@‘I’QW! fora awg

7. 7% am wort f T oF am@

Mmp @ F, A RN m
ﬂmwﬂ%wmmmi
WA X T | IT K7 AYAT JATSAT &7
& a1 AT ag Ty F 5 A Javd
et & v o feean agr faar &t
Y 28 v 7 q 1 IT w7 AR T
TET &1 TF qAFT 41 fF fraq dwae
qrEaTT agt 9T AFAT F@ 9§ IT aqIH
FEOU & 9T TAARE T THRAT FAY
Y ga#! gfaer ag grdrac s A 4 )
# w5 arror oY AT argw qw Ay
& AT W H

Mr. Obairman: The hon, Minister has
already said so in his closing speech.

et awfea Tw : at & wTgar §
fiF gT W< 9TEa #) AT 2 ¥ A Sy
BT & T & AT qR w4

Shri Frank Anthony: My cut motion
refers to the disabilities of the staff.
May I say that the sweet reasonable-
ness of the ‘Railway Minister has com-
© Unfortunately,
he was not in the House when I spoke
on the budget. I think it is rather an

. unfortunate misrepresentation to say

that my speech was bitter. It may have
been emotional because I am dealing
with these problems more especially
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because recently I have been doing ex-
tensive touring and have been deeply
touched by the terrible conditions
under which I found 'the Railwaymen
living, I have no doubt that the hon.
Minister has a human approach. What
I felt was that he should impose that
human approach on the Railway
Administration. I was the bitterest
critic of the British .regime and I was
bitter against their bureaucratic rigidity"
That is our danger today. Unless we
qualify it there are forces which will
over run us and this Government. And
1 see no alternative to this Government,
except chaos. If I point to anything, 1
point to it in the interestg of the Gov-
ernment.

I mentioned that the. Class II and
Class [II staff had been crushed bet-
ween the upper and nether millstones

of Class I and IV. I say. yes,
satisfy all the needs of
Class IV, but do not ignore

Class II and III. I regret_that .\ wMin-
ister has not avaiiﬁ:ﬁ ) h% f: this
opportunity. He had a gufn. N, dpor-
tunity of implementing his desire to
have a classless society. Class II was
a creation of the British Administra-
tion, It was brought into existence to
draw a pale around the Class I offi-
cers. I think it is a flagrant violation
of our Constitution which prescribes
equality of opportunity. So long as we
have Class II, in existence, it will re-
main a permafent blot on our Consti-
tution because we will continue to
have people doing the same job, but
getting different scales of pay and
working under different conditions of
service,

-

There are many disabilities, which
with a little sympathy—I say the Min-
ister has it and he has only to bring that
sympathy to bear on official policy—
can be remedied..I am glad that the
Minister has referred to the need for
trying to improve the methods of se-
lection. There is very considerable dis-
satisfaction, still, with the way in
which these Selection Boards are oper-
ating. I have one or two suggestions
to make, and I hooe he will consider
them sympathetically. I feel that the
departmental head should not be on
the Selection Board. He is a human
being and inevitably he has his likes
and dislikes. His colleagues are domina-
ted by him. And the result is, with the
best of intentions in the world, where
you have the head of the department
on the Selection Board, the people he
likes are usually selected.

Another request I would make is )

this: that this allocation of marks for
general knowledge shuld be scrutinis-
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ed. Let me give the Minister the exam~
ple of a case that was brought to miy"
notice. A Station-Master, I think, went
before a Selection Board. Under the
general knowledge section, he was ask-
ed why the sky was blue. He said: “I
can tell you, if you ask me, why the
signal is green, but I do
know why the sky is blue.” He was
failed. Another Station Master was
asked to give the names of all the:
Chief Minijsters. A Chief Ministership
is a very fluid thing in India today.
Why fail these subordinates on these
counts? How.does a man’s knowledge
of the names of the Chief Ministers
or as to why the sky is blue, affect his
capacity to be a Station-Master? -

Then, another matter that I would
ask is that the result of the Selection
Boards be announced immediately, or
at least, at the mosi, a week after the
Board sits. At present the results are
not announced with the consequence
that the men cannot make their
appeals.

And with regard to the operation.
of the Selection Boards, there are two
particular cases I wish to draw the
attention of the Minister to. One is
that of the Senior Section Contrallers
in the South. There, a large body of
senior men have been superseded.
There has been mass supersession.
They have already undergone a search-
ing examination. Selection was intro-
duced not only “for promotion to the-
cadre but for grade to grade promotion,
and these senior men working there,
doing their work as senior Contrcllers
with credit, have been suverseded by
junior men on a mass scale.

Then there is the case of the Divi-
sional Senior Accountants on the South-
ern Railway. They have been adverse-
ly affected—only a section of them..
Men who have reached the age of 45
are exempted from the examination:
which has been recently introduced.
Employees of the former Mysore Rail-
way have also been exempted. Only
certain men -who have not reached the
age of 45 are now required to pass a
very stiff paper examination. They-only
have been singled out for this.

the gquestion of’
that it would
convention for the
administration to lay dJown a rule
that no Railway employees should
be suspended for more than four
months. I say that the administration

I now come td
suspension, I feel
be a healthy

. should be able to do with any case-

within a period of four months. But
individual cases have come to wmy’
notice where men have been suspended-

not.

RN
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for four, eight and eighteen months.
Only the other day, not very long ago,
a employee in Lucknow was suspenaed
for eight months before even a charge-
sheet was given to him, and after the
charge-sheet ' was served, he submitted
his explanation within a week, he was
put back on duty. I would also ask that
the case of people who are prosecuted
by the police be considered, Let us not
assume that they are guilty. As soon
as a man is prosecuted. he is put off
duty, and put on half pay. How is he
going to live? Invariably the practice
is that as soon as the police put up a
case, a man is suspended and put on
half pay. Not all of them are guilty.
Many of them are innocent, but by
suspension, you deprive them of the
capacity to prove their innocence.

There is still this question of un-co-
ordinated transfers. With thig acute
Housing shortage, I say it is the duty
of the Railway Administration to re-
duce transfers to a minimum. But
people are being transferred from one
pPlace to apother without any reason,
and without quarters, being provided.
In Bilaspur, recently, there were mass
transfers, and most of the staff were
told: “We cannot give you quarters”.
Many of them asked to be excused
either on the ground of family con-
siderations, or just because they could
not go to places where no quarters
were available, They were = excused,
but they were penalised by being taken
off permanently from the panel of
promotion. In certain places, transfers
¢re resorted to as a penalty. That is
unfair. If a man is guilty of a derelic-
tion of duty, he is tried by the Depart-
ment and is, punished, but a double

unishment, in’ the nature of a trans-

er also, should not be resorted to.

I would like the Minister to look
into the question of inordinate officiat-
ing periods. I have complaints from
various parts of the country that men
are officiating year in and out against
permanent vacancies, What is the
result? If they take leave, tneir emo-
luments suffer; they come down, and
they are placed in the next Ilower
cadre. Their increments suffer becayuse
that leave does not count for annual
increments.

I would particularly ask the Minister
to expedite the work of the Seniority
Committees. All these Committees are
dawdling with the result that these
men are having their confirmations
and their promotions held up.

There is also the question of officia-
ting allowances. The practice varies
from division to division. In certaig
categories, if a man works for one day

in a particular post, he gets the offici-

ating allowance. In another category,
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if a man works for 21 days, he gets:
50 per cent. In another division, if
a man works for 21 dayg he gets the
full allowance. And in another place,.
if he works for 21 days, he does net.
get it unless his boss recommends it.
I would ask that this question of offici-
ating allowance be gone into.

Then there is the question of over-
time payment. I represented the matter
constantly, and Mr. Gopalaswami Ay-
yangar looked into it: the-
exactions were reduced in res-

ect of the  54-hour week
or the running staff, particularly for
the senior drivers. But this has only
been applicd to the Jhansi Division.
Because a man is in the Jhansi Divi-
sion, he gets the benefit; his emolu-
ments have been restored. His counter-
part in the adjoining division does not
get it. Passenger drivers on the Cen-
tral Railway arc geiting thc benefit of
reduced exactions except in Bombay.
These are anomalies which can easily
be redressed, I would ask the Minisier
to look into them.

And there is also this: I submit that.
my request is a very reasonable one—
for the running staff. Why should the
time for overtime not be calculated
from a man’s signing ‘on w signing
wff. From signing on to signing off
they are on duty, and if anything hap-
pens, they are punished as being on
duty. Yet, overtime is not calculated
from signing on to signing off.

Then, I would ask—I do not know
whether the Minister would consider
it favourably—that the running staff”
be paid double for Sundays and
Gazetted holidays. This was in vogue
before the Central Pay Commission's
recommendations. And so far as the
stationary staff the supervisory staff,
are concerned, I want to enter a very
special plea. I do not know whether the
Minister realiseg it, but they are on
duty for 24 hours in a, day, every day
in the year. They do not get a single
day off-in six months, in one year, for
instance loco foreman the running shed
staff. You can get a senlor driver to-
give the Loco foreman relief. You can
compensate them in thiz way: when
they are required to work on Sundays
and Gazetted holidays. allow them to
add a certain number of days to their
privilege leave, equivalent to the num-
ber of Sundays and Gazetted holidays
that they have had to work.

I want particularly to draw the atten-
tion of the Minister to another polnt—
the unnecessary and drastic punish-
ments meted out to the staff. I have
been reared in a very strict school,
under the strictest discipline, and T am.»
the last person to encourage indisci--



.1049 Railway Budget—

[Shri Frank Anthony]

pline, but indiscipline s one
thing, and drastic unnecessary
punishment is another. Some
. ybunger officers, particularly are
meting out all kinds of unnecessary
~drastic punishments. If there is any
--engine trouble, the drivers are immedi-
ately punished. A driver books repairs:
they are not executed: yet if there is
4an engine failure the driver is punished.

I want the Minister to take notice of ,

this.

Some of the Railways have unoffici-
ally introduced a fault point system.
The Railway Code provides for a
Good Conduct Point system, but
here you have put it in reverse
.gear. The Good Conduct Point System

as worked well, but the fault point

- gystem is negatived, and is having a .

~ demoralizing effect on the men.

Then there is another point that I
‘wish to bring to the notice of the Min-
ister. It is the question of the channels

+of promotion. Certain staff—the M. &
S. M. rupning staff, the loco people—
were recruited many years back with
~a certain educational qualification. Now,
many years after, retrospectively, new
-qualifications have been applied, and
their channel of promotion changed.
This is not done in any other Depart-

ment. The Railway Board have
taken it up, but they have con-
fused the position of the

former M. & S. M. emnvloyees with
‘the former South Indian Railway stafl.

I would ask the Minister to look into
another point. It is this question of
‘the naked eye vision test. I yield to
none in the desire that the safety of
~passengers should be a paramount con-
. sideration; but drivers are allowed to
wear glasses, Yet, even when their
-wvision is completely rectified by wear-
ing of glasses, they are failed by hoid-
ing a strict naked eye vision test. It
vdoes not sound logical to my mind.
“Either you wear glasses or you do not.
If they wear glasses, you should allow
“them to carry on the work. Or, if you
fail them in your naked eye vision test,
~give them suitable alternative employ-
‘ment. It is not given. If you cannot give
“them suitable alternative employment,
just allow ‘them to retire with full
"benefits. At least do that.

I want to refer to two or three other
points, and will finish in a minute.
"There s the question of the Section
+Controllers. It is an anomaly arising
out of the recommendationg of the Cen-
tral Pay Commission, There has been a
‘misconception with regard to the signi-
ficance of the designation  ‘‘Assistant
~Section Controller”. These' men have
‘lost by the Report of the Central Pay
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Commission. They lost Rs. 30/- initially,
and their channels of promotion have
also been constricted. I would ask the’
Minister to look into the case of these
people, particularly the Section Con-
trollerg of the Northern Railway. Then
there is a case that has come to me.
I have looked into it, and I think there
is some case for consideration,” the
consideration of the Assistant Sta-
tion-Masters. They are on a com-
paratively low scale. But the ana-
maly that struck me is this, that they
are fairly important supervisory staff,
but they are getting a low scale of pay,
many bof the people under them get
£ much higher scale of pay.
This is an anomaly which 1 think
ought to be looked into.

Then there is the question of the
directly recruited guards on the East
Indian Railway. Many of them have
suffered mass supersession. Shadow
lists were maintained, and men who
were recruited years ago, confirmed
years ago, have been superseded by
men who were recruited recently and
confirmed very much later.

Finally I want to enter a plea for
the clerical staff. Dr. Lanka Sundaram
has done it already, but I would say
that the matter should be looked into
in this way—that there should be a
division of the clerical staff into routine
and non-routine staff. As for routine
clerks, I say, you need not upgrade
their salaries, but the non-routine
clerks are very important people. Some
of them claim that they run the rail-
ways. that an order from a senior offi-
cer is actually written by the non-
routine clerk, and only-the signature
of the senior officer has been added
to it. -

I want the hon. Minister to look into
these grievances. Allow me to assure
him that if T make these criticisms, it
is not in a bitter mood that I am mak-
ing them—they may be emotional—but
solely with a desire to helping him in
his administration.

Shri Thimmaiah (Kolar—Reserved—
Sch. Castes): I am glad the Railway
Minister has made up his mind to open
a new railway line between Hassan-
Mangalore line in Mysore State. That
serves to open the Malnad Area, which
is very backward and has been neglect-
ed since so many years. I would appeal
to the hon. Minister to see that an-
pther line between Kadur and Chikma-
galur is opened in addition to the other
line, as early as possible. This line
ought to have been opened in 1926,
before integration took plave, but is
still pending. The hon. Minister is suffi-
ciently informed about this line, and
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is aware of the deputation we waited
on him on the other day. This line
which opens the Malnad parts of our
Mysore State, Was approved by  the
Mysore Govermment in 1926 and even
the vess was collected by the people
in anticipation of its opening. Even

now it is not too late, if the hon. Raijl-"

way Minister is kind enough to open
that line.

Another point I would like to submit
to this House is this. There is one Jog
Falls in Mysore Stdte, which is called
one of the wonders of the world. If our
Railway Minister and other Members
of Parliament visit that place and see
that wonder of the world, I am sure
they will be certainly attracted by it,
and will feel that a railway connection
should be provided between Jog and
lFaleguppa, which is hardly twelve
miles from that place. If this line is
also opened, then it will open out the
enormous resources of the Malnad
area. This part is wealthy in itg natu-
ral resources, has a beautiful scenery,
and can also produce commercial com-
modities. At present, these commercial
goods, we have to transport by means
of buses and other conveyances. We
are greatly handicapped by the lack of
adequate railways facilities. I hope that
the Railway Minister will make up his
mind to open these two lines also, in
addition to the line which it is propos-
ed to open, and we in the Mysore State,
will be very much grateful to him. I
wish particularly this Chikmagalur—
Kadur line should be -opened, for that
is a line which was due long ago, and
it would have been completed, but for
the integration of the railways with
the Central Railways.

There is another point, which I would
like to bring to the notice of the hon.
Minister, and it is important from my
own point of view. The representation
of the Scheduled Castes people in the
Department is an essential ~thing, to
which the hon. Minister must pay
adequate attention. I am glad he has
given adequate representation 'in the
Class IV services, in the Railway
Department.

Shri Nambiar: Only sweepers, he has
given.

Shri Thimmaiaf: All right. Do not
worry please. But so far as represen-
tation in the first, second and third
class vacancies are concerned, it s

very meagre. The hon. Minister may

reply that there is dearth of hands
from among the Scheduled Castes, and
s0 he has not been able to give adequate
representation for the Scheduled Castes.
But whatever may be the reason, I
want to bring to his notice the fact
thgt as on 31st March, 1952, the num-
her of Clasg I and II Officers was 2372.

496 PS.D. :
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Among them the number of Scheduled
Castes Officers was only three, while
a~cording to the reservation, there
snuuld be 296 officers in the Depart-«
ment.

Shri B. S. Murthy: The hon. Minis-
ters are not listening to you.

Shri Thimmaiah: On 1st January
1951 there were 2,47,528 Class III offi-
cers, and the number of Scheduled
Castes officers was 11,399, while ac-
cording to the reservation. there
should have been 30,944 officers.
During the years 1949-1950-1951, the
Railways appointed about 187 officers
to Class I and Class II posts through
direct recruitment, but none of them
belonged to the Scheduled Castes, for
nobody was taken from among them.
During the same period, 32,399 Class.
III officers were taken. but the number
of Scheduled Castes taken was only
1,072, while according to the reserva-
tion, there should have heen 4,050 offi-
cers. I am submitting all this for the
information of the hon. Minister
because I feel it is necessary that our
people must be properly represented
in the Railway Department. Therefore.
I request the Government that the
Government should give us some ade-
quate representation in the department.
We do not require more at all. We want
only just as much as the Government
are determined to give us. At least that
much must be given te us fully and
justly. That is my bumble request to
the Railway Minister.

The next point would like to bring
to the notice of the hon. Minister is
this. In certain offices, I have =reen
personally that the Scheduled (astes
officials are discriminated against. As
for labourers, I have seen with my
own eyes that there is this sort of dis-
crimination. When there are common
wells provided for the labourers, the
Scheduled Castes labourers are not
allowed to take water from them. In
allotting quarters, in certain offices,
there is discrimination bhetween Sche-
duled Caste officials and other offici-
als. I know this personally. I wnuld
submit to the hon. Minister, that if
he bestows even a little attention to
this problem. he can see that these
things can be removed.

In some cases, first grade clerks
have been reverted to second grade
clerks, and when it happens. there is
nobody to represent his case: even if
he haopens to make a representation.
the officer above does not hear his re-
presentation. I would appeal to the hon,
Minister to see that these things do
not take place. ’

I want to make another suggestion
regarding third class passengers. In
certain railway junctions thepe are so
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many platforms and different trains
stop at those .stations. Villagers and
uneducated passengers do not know
which train on which platform they
should get into to reach their destina-
tion. Therefore, I would* request the
Minister to see that mike arrangements
are made in all such junctions. This
will be very useful to the villagers and
. the public will feel satisfied about it:

Another suggestion I would like' to
submit to the Minister is this, The rail-
way fares are, in my opinion, high. If
they are reduced, I do not think our
Railway Department will incur a loss.
The law of supply and demand will
operate and if the price of a thing is
lowered. the demand for it will be high-
er. If we reduce tke fares, naturally

more passengers will travel and the .

receipts will be higher.

Then I suggest that advance bookings
may kindly be extended to all long-
distance stations. This will save the
passengers a lot of trouble.

Lastly, on behalf of Mysore I request
him to include in the long-range pro-
gramme the construction of a railway
line between Hassan and Bangalore,’
i.e., broad gauge, that will connect these
stations with Mangalore. Sufficient re-
presentation has already been made to
the Minister and he is quite aware of it.
If this is done, Mysore will be suffici-
ently connected with all important
places outside the State and it will in-
crease the economic and industrial ac-
tivities of our State. As you know, Sir,
Mysore is a centte of industry and if
certain transport facilities are provid-
ed on a large scale, we can have more
industries. Already they are going to
open a Tools factory and some more
factories under the Five Year Plan, If
the Minister accedes to this request
and new lines are opened, Mysore will
prosper better than what it is doing
today and the whole country will be
proud to see Mysore as one of the
model States. The credit will certainly
go to the Railway Minister if he is a
little more kind towards Mysore.

oft gwaw (whrer) @ Taafy g,
® srrast A § 6 A AR Arod W
oYt frar 1 @q@ g 7 Iwy oo
#1 wafeq swqarg 3 § fr 9= fred
gC THHI F1 a7 sy fear & 1 I
¥l FiedlgqaE  (constituency)
sirer & fou oF w1Ea # fov & awm
Y qrfed Aq Fx AT & ug WA
s 3@y 9 g N | forw qww ag
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BT aAr ft Iq T Ay AY F
< e it oY v T A e
AT Ig @A oF) R A X
g Ty § oY fF Srera § 1 qafew
# a6 ¥ F% Adar 78 RaAeqT (re-
presentation) %3 fir oy edaw
T TG § qg 9T T A FAq 19§
Y Strer § § T wg ¥ X & |
& gLl Fy agT g2 Bg frur mar §1
M RO F7 § 98 T A A ¥
TR 91T AT g1 i #S & FES )
™ gT 1 W Rl g @
AR g8 = FAr fr L@t &
gL a7 FraT Yk g ger o gwler
# 7 fggd) wdar X @ wFar § 9
fafreex aga & Radeaw fear ar fF
T EIE 1 qAqEF T A | qrH
FT gATR 1% 1 AT A yAqreT
EMEARBTIRATF S
qT T AT § | Wa I fefegwe & gu-
T FY WY ¥ 74 fasar smyar a7
as fa # frdy fren A aasy aff
graadt) TE TFT Y TERE F T
H A9 & qUT § A AW FT SARTAT
ST qEMgT WX WE A
FERd o g AR Iw wy
T Ay I SEAET S §
! 7 & o 49 (Kullu valley)
7 &% T anarg | ¥ § A% frgelr
THr qar gar e ey dA g
wwAt (Kullu Valley Transport
Company) frad o3 gz g
WAF G B G @ A o w
grR & g} wS 98 77 AT a8 gL A4}
13 A TF AT S K qgT [FAW
g1 T AT ¥ 7o A9 ¥ A
I & woF | o1 W qga v &,
oz N fage ader @i w1 @ g%



1056

Tt A% agT Al o 9FT | TW O
§ giadie & 7gw Syt gERa oYy
e of SRR F AT FEAT AT
g FA < 7 gu w § marleew
feasieam farar v s g|ET it
wE e wdi ot fr gee a9 e
FA F  qF 9gAT AAF T FIAT
ST FAWT T G

# OF 91T AR S FT AT A
g | 9@t ¥ 7g WA (suggestion)
iR W TN R A
&F gl 9T TR T, qGH AT TF FEL
gieH 78 & fF qewyT #1 A97 agr §
ag AETT 2w § N AT NS F FrES
QT & | AT 7 I A FY WET 437
o T@ F AqMgi Froaga
wgfoaa & st R [T FHFT agT

TGS QY FFATE |

T Ty & 7 9w qifeard
# 7 ware g7 av fiF 3o 46 & fou
Wy w7 qArdfy TR ay waa faew
a7 fif SaFT 3T (estimate ) § F0F
R 1 § 7@y TaRde IuaT Td
wghrd | ge dot dgraw wmd
agi ¥ feardw (Natural Resour-
ces) T § | ITH! AT AFT IR
&1 agi s (mines) age FamaT AATE
# ¢ | dfem agi w1E g v (R
7 & &Y aorg ¥ 7 O A A7 Ay qgt
o7 gear &, 7 fawwr aTgT 0 aea §
A 7 gl A avge o wadr g Forw
T TF AET 10X I AY FATAY ATgOAY
I 7T TF T A7 IZAY TG &Y wawAT
AN 7 ag N sy or gl &1 2=
foq & oA T oft ¥ 78 srdAT FE
fe ag @ TF = § $X $eg A
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#t sarar & sgrar #@9w (develop)
FIA &Y A T

THF g & g7 WY FFAT wrEAr
g o« Tonk & v feng &1 o
g o fr e & famm gam @1 oo
Tg I &Y 7 fr freaa 7 oot s AR
¥ Toequs  (influence) #m #%
R T ITE T AW AN FA
RGOS | ST AR AT IgA AT
Ifd dur 7Y FG O a8 A A @3
gva | gafog A e & wmder € fe
THYTT #Y HR Fo AT TOHTT A
FrreT §) 399 ¥ g7 fremr Tifgw
gadt wrdaT ag & f wieT &Y R
# T &N aF gxes  (extend)
fear s @ify g7 a9 & Ao
g‘tv%.l

THF AT F 4F T A g fE
MFET AN A F R E A
gde afi € | ggi sEer [Er & AR
FRET MO agr AT A A wwr
Fauly & .ore) £ aEe § e o
g1 e g ag sETETLRY a1 Hhrer
9 I TEEA § a1 TN T I ATH -
7 ¥ foy i g Aft &1 wufg
¥ qF it s & fr e el A
wirgr St T g S 1@ wa anfw
Y el ®Y aE A agt T arh I
& 97w fofe (relief) raw fom
ITE ¥ AR g F ¥ aAar § I
g FaTeT e AT FEEr § fY awrAr
wifgg | TEd mfal wy agT agfoua
uil

oF A ar & frad a1 § s
s fewmr wgaT 1 SUAT e
¥ IAA § GATT COTHT BT FY LAY
¥ fog qagT ar | 7€ NI w1 O
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[ &)
&1 TR F wr ot Sw
T TEAAe #Y 38 qifed @Y fF
i #Y A AT qE7 s T HS
forad 5 qg S A wr gam %)
6 P.M. .
T T ot ot v A gv o
IS T T TO% § W H WS
e et < &1 S gw g &
& ota g A g A TN A A
TF ¥9T9 9%, g7 UF qgHS §, @ FT
% agi g et et 7, I o A
Wogs =wrA F1 fawrear IFQE
W1 AT ATE ¥ A AT qF
q qFAT &, T A1 fAwTSr A WA
TATET WIS AT qomw 7 Y § A
WEWEA g a3y o
& fott <y agfom qgam &1 w0 @
wifid | & e § e o ww A W)
# e § v froqg Y o & 9%
SATeRE s BN aF o1 qedr §
AT T ¥ aga T Lo o frewr gen
g 3 AN g &, @ T wT oA
oTwT &4 (serve) & o § #X I
Fagpaa oo (ot § | ¥
fogra ¥ & arod ST weT fn YW
1 WY TR W AT s @ )

% #1T aa oY fF F iy Afew
# s =iEgaT § 98 ¢ & 5 fewmas
W39, garE, Gog WX IORAH, T
forad it frog gu o §, 3% qaifees
A Y AT we & o fedem qre
g mfoan o F & 45 F A
% &t gftedawr  (applications)
e (invite) F7aT § R Wi W)
& #fevew (candidates) ®v qomm
waT § | T A T §, I oY dopuee

g o A §, e fod W 9
T FTH FOFA AT AT AGT TTY,
FOT ag@ AfEm g wEleT A ®
fodt wifom g arfed 5 forg =
fadwe (selection) #¥ @Y &zwd
frdmr a1 o T Aol B o
arfe & A A oA @A T FAT
92 AT FoFA q%F 4 AT 9L |

§ gAAT & FF H 99 AT
FRar R 3 g Al #7 aws o

fre? gn = A ATE A9 A

wEd 1 FAA YTHELTE FT AV AR
=qTe gaAs TR a1 5 ug faed gu®
AT AR 7 9F A% FfEw 07 a8 @Y
T w1fEd | TaAr Y Fg FLF A
#1 wegarg ¥ g 6 A 7 AR Ao
1 Aver fear)

“'moqwo&!(ﬁmm”‘
q@ 7 forer afour - zfirorafesr)
qTafy of, st FA off &1 s §
TATH ¥ BIT A AT T o o
(‘N.E.R. ) % &t avs faorn
T § | G0 o o 1@ TF AEA-
o ™ & fogwr @ aver W
ARG Y I a® AR 1IN
W AR wW % & AR Rt
¥ greg § wgATE, Rawdege Hfad,
fazagrriv, 79HIT ST gIAAge 1 &
e @A 7 oar 8R & §IT W
w17 Y agF wEAQT & | T O Ty
s 7T FF gl X Yoo AT Yoo ATHY
¥ A § A% a3d wral & foq foel
FAR MR ARAE | W &7 #
v § qF Y wew § f At few-
2 ® flr 300 Fwdw a7 et
) X FTITEN @AWY Y
R s g v am 37 |
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gz T ¥ foF wa~ T &, Faifs g
) oAyt R gT & faR & I
gl & 9eY AT & foq o st
34 & fog #1¢ vqrw adi & | frzasmria
& graey § 77 OF T qov 9t - fraw
JaT & % 7 o g § £ qauy
AT uY F T aT 6T FAE & fon
fastre foegr o | F T wEEeW ®
AT & ANy aF FE 5o gt
A T BY G FT & TT H1 AT G
¥ aY A7 A awe (supple-

mentary budget) & &7 &7 £ 1
. .

T & AU A AT ¥ A wAACEN
F RN F gy FagU g AR
aft FOT 0T a@ wwgaraT § 1 &
it ¢ ardra & JAgFRET & q9
qF W AT | qG I 9 & s
T ot FAEY # fraww & foq oo
Fr 1§ W IA% F9 AT AT AT FT
T A A & T @AES A g
A agaT § &Y, T 99N AT q7IT I
a7 e #Y gog § A i i ae
WEMAAE | ITFRAXT 7 0F
warE gar #t e fF A g § g
fegrett 8Y 37 Faa drard fgw <@ o)
g graey § § T § oy wgm
N FART AT AW §, 99 9% 7
wm @ fF 3g o §, fEar @
+f g 7€ ot §, g AN A )

wT aver @ qw feeagmriy &
Ry & garg ¥ M ¥ [T o
wed wgr fF wafuwrdy swww § fF
9 SN & FIT JE WL FT
WA FATAT A g | BT § A g
g 5 feeagmre g% @ww § ot
qx fs 2w AreT ad 35 afwwriat

) &Y &Y 7 AT AT gL Twd g7 ¥
T & 9 &, wifs gy oW
TF AMATTFT 1A § | T8 ¥ AT T
& ™ A IO & fod wge owar
g1 Iu g & foq agi o< mifeay &Y
FeT gt & 1 a1 g oW
Iv Faar, e gra & wifedy
& &7 grfawrT § adf &F wifw ¥ ar
¥ & ¥@ &, 39 7 faora 7@ AR
qg EA9 WEIT AT 7 AT FT IT
afal & w8 #8 FT & 0F 397 Tqav
gw QX a g fod amw w1
& |¥, WA FrI@ v ) agh
X uF #F (afewrd)) & a7 74t § 5
R0 TIUT 4T Yo TIGT ¥ 417 W &
Il F A qTX & | TH FgEEW
7 & wfed amar § w@ifs g
FomfA ¥ge AT I E L

™ & g 7 9T @ O wuwly
& graey § WY wg 3 § fr ag o2 w4
O qarF@ &1 I ¥ for
¥ qre oF 77 § g oF § 98 qoemr
T & fr oot av 37 e wdwifal
Y g¥y &Y o qwearg adf felr €
WETTRFEATE | T8 & L29T qTEaT
F HORT F Yo TA AT AT TF
g R ¥l ow for
W am @ & FI A sy
s 21 aify srawT & frad fr ag
AT 95 & |

AT § ol 3wfr @ A
fam #Y wear s g f mfyar o ot
wEed gt € 37w ar faodfr A,
9 STy &9 & ag mifeat & qrf
g1 g sufer avd «1 uF Qifefors
g% (Political sufferer) am#<
T g A AU Ay W
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[+ o o fag]
Fwar § @R 9§ 97 #iw A
Wyt fF g ag vefess awtw
£ &t 73 #Y misat fawdt aifad |

§ qman § 5 it oF g Ay
Y 37 7 Arar fm an § o ug o
# strar g f 978 ead ey amar af
2, 7 T > W s ¥ st ey
e Y ET T I qOr SHT
¥= & sl @ ag ¥ dar AAE, q@
# A% qrAA qg wF ¥ @ § 6
AT T I S 2T AT FAT FT

a0 7 ug § 5 e faeagmria
FPT W AR A® FY TE 7O
T § g afgR ge R aga R Tw
T AT E AR T w8 AW
qguet §, IuF g fee gud e .
MY BT ¥ AT &, ITRE IgF 9T
QS gt g | @ @w d A
oy 78 fraeT e fr aget ey
A AT ¥F AW qgeEdr § IEwr
wfie A @A wr ¥ w7 fored
W TN AT AT WG A& faw
6 TARE T a7 AfF, ST Wy
T =gt & I w7 giawr ) 9 7w,
ya 98 o afew A wwWEL

ot gAgAATET (WY wey) o
garafa St qawY 9 faeiy s ad)
&, 7ty forw qama & & F o ), awt

* g5 frdy a7 s R AR

w7 Sq ATFT FIAT TG E |
HETCATTOGT I & AR F s
aEm ® qW I § R SR
¥ e I ot svar <@ faan § ek
7 sreare fear € fF ag & o,
A3 gk AT F FeRww (cut motion )
€N fer @, =g 4fF SN e

s 2 fean &, wfed Sy ome-
TrFEAT AA T | AW e sy
OAT AT A IX AT ¥ A I I
T8 T w197 9 g fF aeaee
w fas ft FwAEz (almost it
will be completed), # & =
] FOF AT AW A TR T
ISTAT AT W F AT AWA ATFT AT

< ¥ a7 77 fegr A 4 B g ol

g sty & A fafree gee A @
arey ® gdAr & F ¥ Far FF W

BRI C SR AUERN I B e o B 74

| AEARE FEAHEE T @ T17 P
@ A frad N & qoF aqm
feormr wgar § a7 a8 2 fF Ard e
¥Ww¥ (North Eastern Rajlway) 1<
arar fiwge (Thana Bhilpur) asr
A R € faed @Y F AR ¥
AT { qK FE AMT 984T §, 99 T
9 FFae 9 3w wwa a7 i«
78 Trefma afk £ 8 3 I Fy
7R dHra Aow gar €, Sfew T a8
g & o wraew 7 agi ¥ afwsrfal
F1 FEX R T ST 9F TF AT F1E FF
adY faser, aa SER QFT ATH qrAT
& ATl & forg arar agar 1 AR
¥ FoF I TH & oy gw Jw wy
ag & #X ¥ qTh § 5 oamm
Fawfen (connecting) 3w 7 &, at
§R W2 ugf 9% ITHT 9 @AT AT §
iR 1} wa o3 dae gt axy &
A gham 7w wfereasr & amg agh 9%
AT T & 3 rEfAT AF A @A ¥
FTCO qgh 0 GFE  qATET STwr
T R 42 A% 9F g Iy § A g §
fir 37 &= 9T w7 #rgq (Branch
Lines) & s mfext st & smig
wg foedt fag e qiw fre fafesm
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o & e qgad) &, aY 7g 99 A7 I
®1 815 7 3T IHA faga srghrr 7
g IaFr 4w ¥ P, 39, qiw ez w6
T A @ E

fadt a@ A fage afearg =
¢ %% ¥1gdz s (private owned)
&, maddz ®Y Iq61 TR (acqurie)
T ¥ TRy, snias 35 WX
waRAe § Y wdt o &, a8 X0 vy
¥ g o § | 3EY A HEEUA AT
1Y STEA FY T HIEA 447 AT T
=A1ft a1 g & fF srewTe At fe-
T & S A 913 &, AR WA ¥ frer
fea wma, ug aga &) savEw € 1 99
qCH T ATfE &7 qga W ST Fraw
g, W I gz ¥ W i oA & Frow
g ATt g A T, G A
grae ®1 sgfona fasges Suwsw
Tt &, A s Faforee argasr fasty
sy feor g § SR STeweTe
a feomis & 9 9 § aR fer
AT TwiE A &, IR W ¥
raera forer far strw, q@ qoi smam &)
forearer 5 3 7o A sramg A A7)

a1 ¥ & ¥ yorg § A § fowd
IRAR G IS Fg I &, 7 A
T §Y TF W FEAT WIEAT, A oY
o Fow A owwr e @ §
A< 7g + wt g ara € i q¥ o
#Y A § g W 3o @ g
TF qIT 9« A7 98 W& ISWT 41, AN

T |TEE A o fafreeT €, IR

g a7 fF 9w F N gg A
wrafer  (overcrowding) #eft &,
FHY &7 qorg ¥ AT I F A% F g AT
X @ T e §, 9 g fyaq
AT qgF 437 ARY, IaA & IEAT
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< Tt 43 av gw dr qaf 7 fred
¥ FIOT HIAT @A B A w@ 96
g fufteT @ga ¥ 98 &7 4%
@ aga g@ g s A g g
g geRE fafaey wga oor %
37 AR 70T qulEdd 1 qar wy
GUTA FT T4 FE, 7416 ag ST A
BT FY IAAAT TR B9 §, T
a8 3% w4 # f g« dafon & giqw
7 Qg S W IARY AT KLY
(travel conditions) &z (better)
T AT G 7§ &7 Yg a1 A4H A
& afge fe ot gr o A quleR
& a9 d37 v wg fyw wF | s
g fafrezT ¥R T W& ®) qgoT WA
Lol

Shri P. C. Bose (Manbhum North):
The Railway Board as an authoritative
hody plays an important role in our
Railways, and I was feeling all the
time that the criticism rightly or
wrongly made against the Minister
were not really applicable to him but
to the Railway Board. Of course, from
the overall picture that we get from
the Budget papers relating to the Rail-
ways and the speech of the Minister,
I am convinced that considerable ime-
provement has taken place in the
affairs of the Railways. If you com-
pare the present conditions with the
conditiong prevailing two years ago,
nobody can deny the fact that Railways
have vastly improved. The timings
have been improved. The efficiency of
the staff has improved. New lines have
been opened and many facilities have
been provided,

I only wish to bring to the notice of
the Railway Board two points for recti-
fication. The Railways have beep pur-
chasing coal for a long time directly
from the collieries, but recently—only
this year, perhaps—they have introdu-
ced a system called the group system.
They make one man as the leader and
make him responsible for the supply
of coal frorn several collieries. I sug-
gest that this is a very dangerous
system. The Sindri Fertilizer Factery
also has made this arrangement. Only
a few days age. just before I came to
atterd this session, I was told that the
leader of one group was going Into
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liquidation and his bill, which was
really due to all the six collieries
Which were under his leadership, was
attached by the creditor. I do not
know what will be the decision of the
ourt, but I am afraid the Sindri
actory will have to pay again to all

the six collieries, in case that man has .

gone into liquidation and ‘he bill has
. been attached for his own debt. It
the railways also have introduced this
system the same difficulty may arise.
It m#¥ be an advantage to the Rail-
WAV Board to deal with u few men
instead of a number of colliery proprie-
tors. But that danger is always there.
If you make one man responsible, that
man may die, and the railways will
have to pay for the amount again. You
cannot avoid the court’s decision. This
matter requires -areful legal examina-
tion. '

Then there is another point which
I want tp bring to the notice of the
Railway Board. 1: is this. The collieries
get supply of wagons every day. 1
know that the over-all picture has
much improved. They get supply of
wagons probably as much as they re-
quire, but they do not get it regularly.
That affects the earnings of the men
who are piece-workers. For example,
a small colliery raising one hundred
tons of coal a day requires five wagons
every day. If he gets at the end of the
month .all the wagons necessary, say
150 wagons. that will not help him at
all, because the labourers get their
payment according to the work they
do. If they cannot get wagons toload,
they will not get wages for that day.
It must be ensured that the collieries
get a regular and adequate supply of
wagons. I do not mind if he gets a
few wagons less. But they must get
an adequate number of wagons regu-
Yarly every day. so that they can keep
“the people engaged. Otherwise the
labourers will suffer. Probably the col-
liery owners may make up: bu_t not
the workers. This raises a very impor-
tant matter and should be considered
by the rallway authorities.

The ' other point I want to raise is
about labour problems. I do not want
to go into details of it. The matter has
been sufficiently discussed here. I felt
that some hon. Members said that
there. was no human touch in the
budget of the Railway Minister as
regards problems of labour, I was my-
sel! touched by the human touch of
the Railway Minister and I shall read
out a small portion of his spegch. I
hope the Members of the Railway
Board and the officers would be in-
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spired by 'the human approach of the
hailway Minister, The Minister said:

“My earnest appeal to all
them (labourers) js to live
WOrKk In peace and nave no sus-
picion or doubts in their minds
regarding any possible lack of will
on my part to find out a reason-
able solution of their problems.”

of
and

I have never heard such words from
any employer or any political leaders
in my thirty years of association with
the labour movement. I was. specially
moved by these words of the Minister
bhimself and I again repeat my request
to the auwnorities, the administrative
authorities, the Members of the Rail-
way Board and General Managers to
be inspired by the statement of the
Minister. - . a

Shri P. Subba Rao: In regard to the
freight structure, 1 consider that fares
should be charged upon some principle.
1 do not find any basis or principles in
the present day charges. Higher fares
are charged for mail trains and lower
fares for passenger trains. On what
basis? I suppose, because mails run

faster .and the passengers train
run slower and secondly because
passcngers are given some addi-
tional comforts in the former.

If the same principle is applied, metre
gauge trains as they run very slowly,
and narrow gauge traing as they creep
along, fares by these trains should be
lower. Further, construoMon of the
metre gauge' costs less than that - of
broad gauge. Equipmen! required also
is much less. Engines are less costly.
So the administration is not justified
in charging the same fare for the
metre gauge, It is high time that the
narrow gauge should be scrapped al-
together. There is the Parlakemedi
Light Railway which is about £3 miles
long. At eight milegs per hour trains
take seven hours to reach their desti-
nation. There is the Raipur-Dhamtari
line, about 45 miles long. Running at
nine hours per mile it takes flve hours
for a train on that line to reach its
destination. Who will take to that
train when buses, which charge the
same fare and yet run faster ply on
that route. T have travelled several
times from Raipur to Dhamtari. They
charge one rupee and take you to your
destination in two hours, whereas the
snail-pace train takes five hours. The
administration complain that they are
not getting sufficient traffic.

To add to that. there is another sub-
terfuge. There is a system called inflat-



‘1067 Rallway Budget—

ed mileage. Not being satisfied by
charging the same fare they want a
higher fare. So a 25 per cent, addi-.
tional charge is made. Last year the
hon, the Railway Minister gave us an
assurance that the system of inflat-
ed mileage would be done away with.

So if we apply the same principles
as between mail and passenger trains,
fares by the metre gauge should be
le§s and that by narrow gauge lesser
still. Even with regard to higher
fares charged by mail trains why
should the passengers be penalised?
They travel hundreds of miles--a
very tedious journey. But still they
are charged higher charges. Hitherto
there were telescopic fares: the longer
a man travels the lesser he pays.
Even that is cancelled now. Formerly

~mail and express trains were meant
for long distance travellers.

Of rall the railways the N.S. Railway
was charging lesser fare for the metre
gauge and higher fare for the broad
gauge. That principle should be intro-
duced in all' the railways. That is a
most sensible principle to ‘adopt,

The other difficulty uhder which
long distance passengers suffer is
wrong calculation of fares, and par-

ticularly when the journey involves
change of trains; evin on sections
where there are no mai]l or express

trains, mail fare is recovered from
the passengers. That is because while
preparing the scheduled of railway
fares, the officers do not care to find
out whether on the particular sec-
tions by which tickets are issued, mail
trains run. If it had been left to the
booking clerk coéncerned he would
have found out whether malis were
running on that line and would have
charged accordingly.

Then about the beggar nuisance, It
is impossible to travel by the third
class or the intermediate class. When
we glve practical suggestions the ad-
ministration is not prepared. to ac-
cept them. They raise some objection
or the other. If they want fo allow
the beggars, like porters they can be
given licenses. In addition, there are
hawkers and vendors. They sell not
only eatables but clothes, medicines,
everything. And they go on lecturing
about the benefits of their quack
medicines. I do not know whether

. they travel by season tickets or other-
wise. But passengers are entitled to
a certain peace of mind, There is al-
ready overcrowding in the carriages.
These beggars create any amount of
nuisance. And most of them are lepers
or persons suffering  from various
other contagious diseases. That is the

.
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lot of the passengers. It is already a
disgrace that these beggars should
stand outside, on the platformm, every-
where. I can even tolerate their coming
into the platform. But they get into
the running train and create nuisance.
I think in no other country in the
world we can find such beggary as in
the running trains of India.

With regard to goods, there are so
many crores of rupees paid as compen-
sation for losses. What is the reason
for it? It is only the railway staff that
are engaged in the booking or the
delivery of the goods that are piltered.
1 do not think it is possible for any
robber to come inside the railway pre-
mises and pilfer anything. There are
no such instances. Goods are booked
from one station to another, They.
pass through the hands of railway
servants all the time. But by the time
they arrive at the destination the
goods are either lost, pilfered or dama-
ged. All this of course means that
the Railway is unable to put down

. this sort of corruption. Still they put

up one excuse or another and go on
paying crores of rupees as damages.
For dealing with corruption in Rall-
ways they have created what is called
the Special Police Establishment. But
when these special Police have been
instrumental in detecting cases concer-
officials, suddenly
comes an order that Gazetted officers
should not be prosecuted without
securing the previous permission of
General Manager. This will only lead
to the conclusion that Government is
shielding its corrupt officials, and
nothing more. I had come across an
instance where I saw the work of
two persons Sri D. N. Pal., and P. P.
Sinha Roy who worked as Railway
sectional officers. They had done
yeoman service, they had been instru-
mental in detecting several cases, had
been given rewards and certificates of
merit by the Government, There had
not been a single complaint against
them. I found out that one of them
Sri P. P. Sinha Roy was incorporated
in the service and the second Sri D. N.
Pal is kept out, Afterwards the Special
Police Establishment created sevaral
posts and put incompetent persons. It
clearly shows that Government wants
to shield the corrupt officials and is n-t
at all sincere in exposing them. T{ is
probably because these bigger bosses
are exvosed, they put pressure and see
that such persons as Sri D. N, Pal are
dismissed or sent away to some other
post;, because they are doing good
work.

With regard to the construction of
railway lines I have to submit a few
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points, I know the difficulties. Every-
body wants that a railway line should
be constructed this side or that side
and takes only his individual province
or place into consideration. ut we
have to follow a pringiple. Of course
if a new line is constructed in the
Gangetic Valley, which is already con-
gested, it will pay. If a line 1s con-
structed through a forest it will not
pay, at least during the first decade.
But it will develop the country as it
will open up waste lands that are
lying uncultivated, because no man
would go into a forest. I can speak of
my own Province, namely Orissa, that
after' the construction of the Raipur-
Vizagapatam line several lands were
thrown open for cultivation, and the
picture is suddenly changed. It used
to be full of forests, whereas now you
find everywhere cultivated lands.
Canada developed like that, The rail-
ways were put first and then the
people settled. If people are asked to
go into the forests without any com-
munications, nobody would take the
trouble. But if you put in the railway,
people will go. And so, in the construc-
tion of new lines, the Administration
should take into consideration whe-
ther by construction, the country will
develop. Of course, in a populated
place, there would be other means of
communication. It is not the means of
communication that should be looked
into. When old surveys have been
undertaken and neglected, why new
surveys are to be undertaken and
waste large sums of money? In 1946-
47, some 700 miles in Orissa were sur-
veyed and then no action was taken.
In 1947-48, a survey of 491 miles was
undertaken -from Vizag to Nagpur. If
these lines are undertaken, I think
the country witl develop to a great
extent. These developmental schemes
have been thrown out. No doubt I do
appreciate the difficulties of the Rail-
ways. New problems crop up. For ex-
ample, after the partition, Assam had
to be connected by different railways.
So, the Assam Railway was given pre-
ference, To connect the metre gauge
system of North and South India, the
Khandwa-Hingoli line is to be con-
structed. We have lost Karachi port.
So, another line, 200 miles long is to
‘connect Deesa with Kandla. Such
things crop up. There are con-
structions of new capitals. Chandighar
in Punjab tras to be connected with
railway. There is a suggestion that
Ftah should be connceted by the rail-
way. It is only 18 miles away from the
railway. There are a number of buses
and roads and where is the.neceﬂs!ty
to connect Ftah with the railway?
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Another thing. Kakinada is to be
connected with the main line running
from Calcutta to Madras. A train goes
from Madras to Samalkot and thence
to Pithapuram, a distance of only
eight miles. Now, it has to run through
two sides of a-triangle, ten and eleven
miles, i.e., 21 miles. All through pas-
sengers will be compelled to pay this
extra distance fare simply to give
benefit to passengers from Kakinada.
Probably, the former Deputy Food
Minister who belongs to Kakinada
might *have introduced this scheme,
Mr. Thirumala Rao. How many pas-
sengers are going to Madras f{rom
Kakinada? There are a number of
traing from Kakinada to Madras. The
Madras Mail is having a through car-
riage to Calcutta as well as to Madras.
Kakinada is already connected with
the main line but there is no necessity
to take the Majl train to Kakinada
and waste money by construction of
another loopline from Pithapuram to
Kakinada. ’

With regard to the connection of
Etah; there are flve district headquar-
ters in Orissa which are not connected
by railways. One of them is 68 miles
away from the railway. Nobody cares.
Etah is only 18 miles from the railway
and that need not be connected. My
submission is some principles must be
laid down for new constructions. I do
not want to create funds where they
are wanting but the few funds that
are available must be utilised for
developmental schemes,

sty rier @@ (a=h fefewe
gu) : @avafy oY, gEF 07> 5 7 o
¥ o & TR A Y FE 9 9 JAwwT
wawar § 6§ 9ud o & geaew 7 g
YT w3t & S &Y §T ArIEFATHT
W@ A F R @ g

# IOT WA & 99 A7 ¥ v
forasT I AR A9 ST Y TR
YT g WA T 5o s WF
RBUT g | qA T & qY HFAT T
£ % ¥ o8l ¥ SuAt a7 i s
A e’ T & qarfeli & sgt w
FE wm adi 3| oF Sy A qEret
AT G A AT AN E 1wy
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TF 71 <39 ) fr FE Froon ¥ wEe
T &a9 g, sfes gfe & o AR
Tt g & o, IusT AW A 21
Tg A9 TS F FOT A7 FHF ¥
T ¥ S ¥ qST FAT § AT TE
& Fare w9 go fro F srafirad
T AMT SMT AL F{L APTH ATER”
Faar g #gi 47 3 g0 & @t
F & fou ox ¥fewr =w (waiting
room) & F@T | .

@l fewa ug & =W I .

g fF wgt R SuF ¥ 1w fud oF
dafm Al ox 37 T A wwdt §
&Y . Foreg arferearT et arraT qwaT &
Tt I aTeg g A g g W2
W AN, T TG UGAT A | X 0y
FHT AT WA AT FT W IF A
iy Fo TR E 7 oagh F S
F I AgE we W faadft o @
¥ g |

7ol A v fuofad F q0 o
¥ O ¥ gy F e § 1 W
oY &Y &= & A, T a7 oA NE
X § e & v a1 frdEr
Y &7 TFE §, FO I FgA A
Torew A @ Wl 7 I QY gfee-
It ¥ e E | b gfew oy
I 78 § fF 99w o s o
@, fore W ¥ o 3@, I9 A
¥ W aF T g w7 T
£ = faawr 7 frg® ac qiw ot
& et o fewral &1 e far
g, fore ag =i qure et &, forr
AT TE AT A T E, T FH A@AATT
& | 3u gftx & g7 ug w7 o3 R X
® q afierry i FTY FgAE A iR

FH QAN A qod T FT @
g1 AT FT qRANT Y T FTHY WA
g | g STy WY T gw AR Q¥ qr
AT A Rt ¥ A, aveataw
w7 FY 3@ A, W ) @A w, o
#1 qranfadi £ srd gd 7 @)
fergeam €Y wtaar gw A § QY ag
2 weiwArr § 1 &g sy fawwal €1
arad FHCAl Y gty w1, I
fofrda=a (Jimitations) %1 =gt
TR fare Fxdt § 1 99 #T W@ A®
grey §, 917 2@ 5 T W A g
T 9% FY, AqHr feFeal & q9 A,
STAAT  AYAT FH A frwrer T waAr
sl 7 GEAE! 9T 97 FT AT FH
aff frFror 7 wAaT & wgaw oW
WEF qF YEEY § I9A Ay fawwar
AT qamfaa & A ST FTe a2
A AGH TH FAAT FT AEANT FT ATCTH
e

Fa gfeewior €7 qraw & wraew
7 qg & f ag et acw & T wifed »
X AfaawT(r &g wrar & qrg oy
faeiard #1 a1 | 72 X F1 owoar
Agaergee  dewwmew (nationalised
enterprise) & f& M foo qv =
(100 per cent)ATTETETE & | TW A
¥ frae s & fod F og guma Rar
g fr oy o g gfewor ¥ ¥ e
fergear & gwAT (economy )
frerft worrarer 3T & 9w ¥ SaTRT AenTE
AT A AR A E 7 war
T\ A ¥ AT a1 ) & awEy, A
#r Y ot (efficiency) & ag
afe sarar g 41 9 & *T aE AW
£ & araw, gafeat gk ot o adt
& @ § T AIF qFET § IOy
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[ # vz gwe g ]
greas aw fees WY & 7 gt aw
araw) feawdl &1 qreaw §, JIEr -
qifat #1 aeew €, a8 3% @ O
T A AT, T IF L A

I A fr go At WAy § fad
17 AR T AT A § e e el

HTLO ¥ AT FT g ITRY Y7 A
. Fr e 9% ¥ SrEr gqaT
agT fomr 5@ wgr &, foa% 47 & oy
% fggeam 1 s Atefoai & afaeas
¥greT qEEry fow <@l §, wrowaw F
JrFHE IT R AIT A K T@T P wAT
I gfenor & fa ami &1 o g3
FAFT & IT R foFar ! oy ag At
a1 stfawrre §, Ao Frafogs ¥
AT AT AT T A @ Frerar
£, Al qT 9t A7 g1 e &, 3w
Y e Y FX TE W qF ! v
ATT AT ST FY AT ATAT ALY 2 T6
w7 I7 AT AT AW TG AIB W@ X
AT A T AFX 7 FT A AT
E, fagy s gawre afi-w ey fF
AE, WA reasa? R T
A F T I/ T 7 gAML AAT 72T
q 77 g 5 79 ) g F7 737 qfeww
g ' WA ®AT S e Ag AN
#fers § Y S aTd av @l 7T g6y
g, witwe ad o ey ) F7AT & AR
¥ rowy FTAY § | WA 7 St 7
Fg fr Y IR & & AR 9w AT,
WA F T 9 IS FAFQ AT I
#F W IFIT wEr fF qEg qar §r g
MegF MFQ FA N AT AT F
I & faardt &, A€ ArEAei A
FLF@ E | T F I § qg T
=gt § BF w1 o 1w A w1 g
i afl e 95y 1 afe TR & T I

Y 97 §Y &7 97 § T4 7 A4
awwan g 5 s Qefafredem = o-
arge (foresight) ® w& & wwam,
st defafredam 1@ AT oEne ¥ 7
QW FFAT I AG) TS TFAT | T IS
e e g o g Frawdw &
=d &Y feeardr oo ft oY &, w9
& foq g2 wff T @FA ! AT

" ot & faewal #Y qT ¥ Ad TAw,

¥ #7 3F F A1 AFAT g, T LW B
oo adf 3@ gFy 7 Av F AT 19
AT F1 gwT &0 FF wmE o gaEwd
(successors) &F ¥ Y ¥ WSl
Y & & |1 7T AT IT A gEHY A
yaea g7
aamfy o, & g5 fanfeds « aga
§T FEA[ ATGAT 91, 77 AT T7 &H G
Tar § AT F AMEF AqAAT ¥ AT
TE AT TEAT | T T AV H A
€ wgT 5 98 7@ aro w1 aore fd
AMITFC R E, WA & & g
TR & I fw ot A T A€ Qar
e gex fase ey 3z Y oo
g1 T el wY orw 3 e AW f
FHYFA A AT Frdar Y & IT AT
gfaar Tg® wm 7 W@ ) oag AN
wRaqaY  (spectacular) €I¥ &
T ¥ §mTOr owar st e
Sy 7t wy wrd g T4 e awl )
I FEA R W AT T AT
faar, s 7z ¥ fr gw dfvs o R
FT W& A TG IF AT 777 Y 7IAL
T G FA T TF T€ FEE O
A< &fre em A T FA ¥ v atg
ST FY H1E TET A & gHA 1 qT
dgd fr ag WY AT A A™ AR
AGHT FATE H T FA a1 0¥ F9TH
T A A w § 9w
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sy it o q¥ soTe & GO A
19 FY G473 § I A7 fawwal Y S0
FX G FT aFY QY 17 qrwy A1 foraer
ft erage N £, 7g @ AAfT-
I (politicians) & AT N a1
g mma ARy
SEREEHE LR SRR o
EF AN At st
Freafam ) 96feq A< areafawar &
TR 9 wfed fored 2w &1 Feum A,
qe' wftest & wa afeq | '

Shri Nanadas: Article 46 of the Con-
stitution reads;

“The State shall promote with
special care the educational and
economic interests of the weaker
sections of the people, and in par-
ticular, of the Scheduled Castes
and the Scheduled Tribes, and
shall protect them from social in-
justic;e and all forms of exploita-
tion.”

The Congress Governments are not at
all taking sufficient care to implement
the provisions of the Constitution, and
naturally the Railwayg have completely
neglected the préblem of the Scheduled

Castes and the Scheduled Tribes in the

matter of recruitment to the services.
There is very poor representation for
Scheduled Castes and Scheduled Tribes
in the Railway Services. The Govern-
ment have utterly failed to appoint
sufficient number of people especially
in Class I, II, and IJI services from
amongst these classes. It is a matter
for shame that there are only three
- scheduled caste officers in the whole
of the railway service in the country.
During the last three years, 1949-1950-
1951, they have not even selected &
single Scheduled Castes member for
the Class I and II services. On paper,
however, there is reservation for the
Scheduled Castes. 124 per cent. of the
vacancies are fillled by open competi-
tion, and 16§ per cent. of the vacancies
to be filled by a method other than direct
competition, have been reserved for
the Scheduled Castes. For the Sche-
. duled Tribes, five per cent of the
vacancies have been reserved, But
what is the real position? From the
statement supplied by the qulvny
Board. regarding the representation of
the Scheduled Castes and Scheduled
Tribes, in services, we find that in
Class I and II Services. the number
of Scheduled Castes officers iz only
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three out of 2572, That is to say, it is
0.15 per cent. only. In Class III, there
are only 11,319 out of 2,48,000—i.e. 0:4
per cent only. The Government rec-
ruited 187 gezetted officers during the
last three years, but there was none
from among the Scheduled Castes.
During the same period, 32,399 class
III staff was appointed, out of which
Scheduled Castes were only 1,072,
while according to the reservation,
there should have been 4,050 persons.
I therefore urge upon the Congress
Governments not to cheat my people
like this for their political ends. I
want to know from the hon, Railway
Minister, what steps he has taken to.
give representations to the Scheduled
Castes and Scheduled Tribes, and what
steps he is going to take in the future
to flll up the gap, within as short a
time as possible.

Shri Nambiar: Only lip-sympathy.

Shri Nanadas: The Government say
that they are taking every possible
step to employ the Scheduled Castes
people, but at the same time they also
say that the Scheduled Castes people
are not forthcoming in good numbers.
This itself is an admission that the
Congress Governmentg have complete-
ly failed to educate and train up the
Scheduled Castes and Scheduled Tri-
bes: The financial assistance given by
the Central Government in the form
of scholarships was very meagre. It
did not even touch the fringe of the
problem. I therefore demand “of the
Finance Minister that he should set
apart at least rupees two crores for
scholarships to  Scheduled Castes
people this year.

Shri Raghunath Bingh (Banaras
Distt.—Central): Is it a part of the
Railway Budget?

.Shri Nambiar: Be patient.

Shri Nanadas: I am also coming to
the Railways.

Mr. Chairman: The hon. Member has
given away his own case when he
says that he is now coming to the Rail-
way Budget. I request him to confine
hii remarks {o railway matters only.

Shri Namnadas: I just said one word
about general finance, Sir. The Rail~
ways also should spend at least five
crores of rupees annually for educat
and training the Scheduled Castes a
Scheduled Tribes, This is not a big sum,
Sir, when you compare it with the
crores and crores of rupees that are
being squandered by the Railways in
importing foreign experts and forelﬁ
goods and also in wasting money
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scandals like ‘Schlieren’ and ‘Chittaran-
jan’. The Government 1is paying
thousands of rupees to the members of
the Railway Board. (Interruptions).

Mr. Chairman: Let the hon. Member
have his say.

Shri Bhagwat Jha (Purnea cum San-
tal Parganas): We want to know what
is the Chittaranjan scandal.

Mr, Chairman: Order, order. Let'the ’
hon. Member proceed in hjs own way.

Shrl Nanadas; The Railways are
paying thousands of rupees o the
members of the Railway Board and to
many officers without any sense of pro-
portion. Rupees forty eight thousand
with travelling and other allowances
is certainly an intolerable expenditure
for an individual officer. '

Shri Fern.ne Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.
c—l-East): You are getting 40 rupees a
ay.

Shri Nanadas: If the Government is
really sincere about the welfare of
the Scheduled Castes and Scheduled
Tribes, I urge wupon it to create a
Reilway Scholarship Fund for the
education of the Scheduled Castes and
Scheduled Tribes. *

This is not enough. To fill up this
gap, educational and other qualifica-
tions must be liberalised for these
people. In the matter of promotions
and selections also, these people must
b2 treated differently from others.
The Railway Service Commissions Sir,
are expected to safeguard the inter-
ests of the - Scheduled Castes. and
Scheduled Tribes, but you will be
surprised to know ‘hat there is not
even a single Scheduled Caste mem-
ber on the Railway Service Commis-
sions. Not only that, Sir, but there
is not even a single officer or even a
clerk in the Service Commissions.
Under these circumstances, we cannot
expect the Scheduled Castes and Sche-
duled Tribes cannot expect, any jus-
tice from these Service Commissions.

In this connectlun I am reminded of
my own experience. In the year 1951,
I passed the competitive examination
for Deputy Collectors securing the
third place. But I was not selected
for the service. The man who  got
* 18th rank in order of merit was se-
lected simply because a Congress
boss was interested in him, So, these
Service Commissions are not angels
trom the Heaven. They are not Dani-
els to do justice. They belong to the
so-called upper castes who are con-
sidered as the oppressors of the Sche-

duled Castes and Scheduled Tribes.
Lambs cannot expect justice and fair--
play from the wolves, This is what
is happening in the case of the Sche-
duled Castes and Scheduled Tribes. I
therefore demand that there must be
two Scheduled Caste members on the
Railway 8ervice Commissions and
many officers and clerks belonging. to
the Scheduled Castes and Scheduled
Tribes must be appointed in those
offices. To assist the availability of
candidates, statistics must be collected
by the Government and these must
be published every year.

Railways, have thousands and lakhs

* of acres of land—cultivable waste land

—but the Government has failed to
supply us with statistics regarding
these' lands, It should do so now and
distribute all such lands to the land-
less agricultural labourers. Ther is
no meaning in saying that the Govern-
ment is taking every possible step to
grow more food in the country. There
is no reason why the Government
should not supply us with facts and
figures. The railways are spending
crores .of rupees through contractors.
There is large scope for corruption in
this system..Therefore, I suggest that
the railway contracts must be given
to the Labour Cooperative Organisa-
tions. If it is done, we can put an end
to the evil of the big fish swallowing
the small ones. *

‘7 .M.

There are more than two lakhs of
persons on the temporary list in the
railway services, They are more than
20 per cent. of the total staff. I do not
understand the attitude of the Govern-

. ment in keeping -all these people as

{emporary. There is something basi-
cally wrong with the system. Em-
ployees should not be treated as
temporary after one year; they must
be made permanent within two years.

As you all know, Sir, Class IV ser-
vants are the most *badly treated of
the railway servants today. Most of
them are unskilled workers, gangmen,
porters, scavengers and sweepers.
Here alone the Scheduled Caste people
have got greater representation. These
people are the worst treated in the
Railways. Invariably these people are
not provided with quarters and _the

treatment meted out to them
is very inhuman. I can give
the Minister a number of ins-
tances where the people are made

to live in slums under inhuman condi-
tions. I do not mean thereby that other
Class II and Class III  staff
belonging to the so-called upper
classes are treated well, Their
condition is also very miserable,
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Therefore, I suggest that while provi-
ding quarters to these Class IV people
they should be given priority cver
others, and the tinge of untouch-
ability, should not be allowed to conti-
nue even in railway ‘colonies. Since
many of the Class IV staff are illite-
rate, ignorant and ill-paid, they are
not able to send their children to the
schools to get better education. If the
Government is really sincere, then the
children of these people and their
relatives must be provided with free
education.

The condition of sweepers in rail-
ways is horrifying and intolerable and
they are made to live in slums in in-
human conditions. I ask the hon. Min-
ister to go and see their fate at Raja-
mundary, Vijayawada and Goldan
Rock, for himself. Even the sweepers
in the Panchayat Boards and muni-
‘cipalities are provided with dresses
but the railways are not providing
dresses to these people. Only very few
sweepers waorking in the trains and
on the platforms—just for show-—are
provided with dresses. Therefore, it is
very high time that Government realise
the necessity of providing clothes to
these sweepers.

Another difficulty facing the sweep-
ers is the question of promotion. When
hard and dirty work is to be done, the
scheduled caste sweepers must do it
but the less hard and supervisory
work of mistries is given to the so-
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called caste Hindus.
should remain a sweeper for
ever throughout his service. If
the ' Government wants to do
justice, the sweepers must be
provided with training facilities for
better jobg and the mistries should be
promoted from the sweepers and there
should be no direct recruitment at all

Women sweepers in the railways
are faced with another problem. Where
women sweepers are required, men
sweepers are posted so much so the
women sweepers are facing unemploy-
ment. The posts’ intended for the Wo-
men sweepers must be filled by the
women only.

Very often transfers are made as
a punishment to Class III and Class
IV servants. This should be put an
end to. Promotions by departmental.
Boards are giving much scope fot
corruption and favouritism. Corrup-
tion in recruiting, promoting and also
in transferring should be put an end 1o.

Mr, Chairman: It is five minutes
past seven; if hon, Members are will-
ing we may sit for some time more.

Several Hon. Members. No, no.

Mr. Chairman: The House now stands
adjourned till two p.M. tomorrow,

The House then adjourned till Two

of the Clock on Friday, the 27th
February, 1953.

~

The sweeper





